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LEGISLATIVE ASSEM:SLY. 

Thursday, 24th Feb1'Ua'1l. 1927. 

The Assembly met in the Assembly Chamber of the Council HOU8& 
an Eleven of the Clook, Mr. President in the Chair. 

MEMBER SWORN. 

Mr. Yacoob C. Ariff (Calcutta and Suburbs: Muhammadan Urban). 

PRIVATE NOTICE QUESTION AND ANSWER 

STRIKE ON THE BENGlL NAGPUR RAILWAY. 

Kr. ~ Lall: Sir, with your pemnission, I beg to put the following. 
private notice question:. 
Will the Government be pleased to state: 

(a) whether the Bengal Nagpur Railway strike has extended; 

(b) the approximate number of men' 01). strike; 

(c) whether orderS under section 144 have been served on the leade1'8 
of the men; 

(d) whether meetings have been prohibited, 

. (e) whether intimidation is being practised against the strikers, 

(I) whether arrears of pay of the Nagpur men are being withheld; 
and 

(g) whether the Government intend to put an end to the policy 
Of repression against the strikers? 

i 
The Honourable Sir OharleS Innes: (a) '!'he strike, as the Hoiiourable 

Member knows, began at Kharagpur and has since extended to certain 
stations indifferent parts of the line. The Nagpur, Bilaspur aDd the coal 
districts are among the districts affected., but as I have said above, the 
strike has not extended to all stations. 
(b) The number is estimated to be in the neighbourhood of 15,000 

at Kharagpur and 10,000 on the .~  of the line. Latest information is 
that at some stations. men are beginning to come back to work. 

(c) and (d). I have seen reports in,the Press to that efJect. 
(e) The answer is in the negative but I ami informed thatomen who 

wish to go back to work are being intimidated from doing so. 

(f) My information is that every one whether on strike or not was' 
paid his wages on the due date. 

I do not know whether you are prepared to admit (g), Sir. I would 
~ b i  it is an argumentative question. 

( 1249 ) A 
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Mr. 0hamaD L&ll: May I a.sk the Honourable Member in which pla.ces 
section 144 ha.s been 1 ut into force? 

The Honourable Sk cfharles Innes: I am sorry I have no information; 
I have only seen the reportll in the Press. 

Mr. Obaman Lall: Will the Honourable Member be good enough to 
inform the House of the number of men dealt with under section 144? 

TIle Honourable Sir Oha.rlea Innes: I have already told the Honourable 
:Member that I know nothing of the use of section 144 beyond what I have 
eeen in the Press. 

Mr. Ohaoman Lall: Is the Honourable Member aware that a large 
number of meetings have been proscribed and will he say whether that 
is the policy of the Railway agency? 

The Honourable Sir Oharles Innes: I have seen reports to that effect, 
but.I must point out to my Honourable friend that action of that kind 
is not taken by the railway authorities but by the District Magistrate. 

Mr. T. 0·. Goswami: Do I understand that the application of seotion 
144 is independent of the advice of the railway administration? 

The Honourable Sir Oharles Inne&: The matter is entirely independent. 
Kr. A. Rangaswami Iyengar: May I know if the Managing Director 

of the Bengal Nagpur Railway Company ha.s been intimating to the em-
ployees that a lock-out will be put into force if these people du not come 
in by a certain date? 

The Honourable Sir Charles Innes: The Railway administration did 
publish a notice aiter the general strike had· been declared, that they pro-
posed to close the workshops at Kharagpur until it seemed desirable to 
re·open them, and that people who were willing to work should sign on 
before the 21st of February. . 

Kr. OhamaD Lall: Is the Honourable Member aware that ejectment 
c.rders have been issued against certain workers on the Bengal Nagpur 
nailway? 

The Honourable Sir Oharles Innes: No, Sir, I have had no information 
to that effect. 

Kr. Ohaman Lan: Will the Honourable Member collect and let us 
have the informatiGn 1 

'rh.eI Honourable Sir Charles lDDes: I will certainly make inquiries. 
J[r. OhamaD Lall: And will the Honourable Member kindly inform 

the railway authorities that they are not to proceed with the matter? 
The Honourable Sir Obarles Innes: The Honourable Member must not 

make suggestions for action; he can only ask on points of information. 
Mr. Chaman Lall: Is the Honourable Member prepared to put an. 

E:nd to the strike by setting up an inquiry board? 

The Honourable Sir Oharles Innes: I am not prepared to say anything 
on that point. 

Kr. Ohaman Lall: Will the Honourable Member kindly inform the 
House whether there has been a .grea.t dea.l of discontent amongst the 
;>ublic as well as traders served by this railway? 

The lIoDOuraMe Sir Charles Innes: Not that I am aware of. 



THE ..lU.lLWAY BUDGET-LlST OF E A ~ . . 

SECOND STAGE-Contd. 

Expendit1l4"e from Ref){!mJe. 

DExAJl"» No. l-RAILWAY BOABD-Contd. 

I1trengthening the ,rept'uuUat;." -control by 4U iflt8T •• t. concerned 0118T 
l""di(lllJ, Railway .. 

JIr. PresldeDt: The House will now proceed with the further discus-
'Slon on the motion of the Honourable Sir Charles Innes. I take it all 
those motions which ar.e above Rs. 100 drop out in view of the fact that 
:there is only Rs, 100 left in .the Demand. 

Kr. •  ... losld (Nominated ~ Labour Interests): May I, Sir, mske 
-one request to you. When we gave notice of motions for reduction by 
IRs. 1,000 it WBS intended that 'they should be nominal cuts; there was 
T,O intention of cutting down. by Rs. 1,000, which would not matter very 
much to the Railways. I would ask you to allow me and others also to 
make a ch&nge in our motions so that we may have only one-rupee cuts, 
:and we can go on cutting one rupe.e each and reduce the amount out of 
the sum of one hundred rupees 'Still left for the Railway Board. 

JIr. T. C. Goswami (Cal'Cutta Suburbs: Non-Muhammadan Urban): 
])0 you not think that would reduce the amount to a very much sm'8ller 
figure? ~ 

The Honourable Sir Charles InD418 (Member for Commerce and Rail-
"ays): I have ~  objection, Sir. 

Xr. N. lI. Joshi: Sir, I move; 
·'That the Demand under the head 'Railway Board' be reduced by Re. 1." 

My object in 8'8king the House to make a nominal cut of Re. 1 is to 
bring to the notice of this House the. great importa.nce of providing some 
machinery by whichtbe Indian Railways wil1 be controlled in the interests 
of those people who have invested money, those people who are working 
i()1l the railways, and those people who are making use of these railways. 

Mr. President: The House does not W&ftt the Ra.ilway Board. 

lIr. N. lI • .Joshi: 'Sir, the House does not· want the Railway Board. 
I -am therefore suggesting what ~ House should have in the place of 
the Railway Board. 

Sir Hari Singh Gaur (Central Provinces Hindi Divisions; Non-Muham-
madan); Sir, may I rise to a point of order? The House never decided 
that it did not want .0. Railway Board. What it decided was that the 
Jtailway Board should be efficient and represented by Indians. 

lIr. N ••• loshi: Sir, the question whether the Railway Board should 
~ i  or not is immaterial to the subject which I want to place before this 
House. Sir, the Indian Railways are a very huge industrisPconoem. We 
ha.ve invested more than 600 crores of rupees in this undertaking. and 
more than 700,000 employees are working on these railways. More than 
crores of people ma.ke use of the railways in India. It is therefore· a 
matter of great importance that these industrial undertakings should. be 
properly eontrol1ed in the interests of those people who have invested 
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money. those pe .pl, whq ~ emyloyed ~ the ra.ilways, and those peopl .. 
who are making Ule' 'of these railways.' Sir, the present representative 
machinery by which thea,e raihyays are controlled is the Legislative As-
semblv and its Finance Committee. We know, Sir, that this Legislative 
~e i.b 'y oPJ)Siders .the. Railway Budget for about 6 days and the Railway 
Finance Committee also coDlliiden the railway finances for about ten or 
a dozen days in the yeaz. I feel, Sir, that considering the great sacrifice 
'which the people have made in building up these railways tJie eb ~  

which we are exercising at present is insuffieiem because you cannot dis-
CUBS ·all railway affairs in the short time of six days, ,and neither can the 
'::;tanding Finance Committee' for Railways discuss all financial questioru; 
regarding the railways in the few m,eetings which they hold. . ~ e . 

Sir, it is not that this House and its Committees cannot give I!ufficient 
time to discuss matters but I feel, Sir, that 0.1. the interesb which really 
are interested in the proper working of the, railways are not at. present 
sufficiently represented on these bodies. I refer, Sir, to. the 18l"ge body 
of e y~ on the railways whose .very lives depend upon the proper 
working of these railways. I therefore think i,f any representative 
machinery is ~ be organised in order'that the railways should be properly 
managed and properly controlled in the interests of all concerned, the 
representative machinery must consist of the people who bave invested 
ruoney-I do not want to omit them altogether, but, Sir, after all money is 
not such a great thing as the lives of those people' who ~ i  on 
the railways. I would therefore establish a machinery in which not only 
those people who invest money will be represented but in which thos{' 
·pwple who are working on the railways will be adequately represented. 
I am also anxious that those people who are making use of our railways 
nnd those people who are helping the maintenance of these railways 
should also be represented in such a representative machinery. I have 
already' shown that this House cannot find sufficient time nor can its 
Committees find sufficient time to discuss in great detail railway matters. 
T am quite aware that there iB a Central Advisory Council for the Railway 
Board as well 88 advisory committees on diffe·rent lines; but, Sir, every-
body knows that the Central Advisorv Council doeR not function very 
weli nor are its powers very wide. We know that the Central AdViROry 
Council meets perhaps half a dozen times in the year. 1 do not know 
whether they meet even haIfa. dozen times. (Mr, Jamnadas M. M'6hta.: 
. "Twice! 'J The Central Advisory Council has met twice; and the com-
mittees on different railways may have met a similar number of time,., 
Moreover,these Committees have very little powel". They are ('onRidered 
to he advisory but unfortunately they cannot offer advice, Their advice-
must be first sought by the railways and railways are not very anxiolls to 
F;eek their advice. If the Central Advisory Committee could offer their 
&dvice it might be something; but they ~  caU a meeting, they mURt 
depend either on the Railway Board calling a meeting or the Agent C9.U-
ing a meE'ting in the case of the committees. Therefore these committees 
'elb not function.. And moreover, ~i  powers are liJpited; they cannot 
brlngforward any Question before the meeting; the ~e ' will b i ~ fOf. 
wlU'd any question he likes. If thepowera Rnd ~i  of the Central 
'Advisory Council and these committees Rre increaaed, then certainl.v thev 
win be more useful thn they . are to-day. . At . present they are' not '. of 
rnuch use. . 



I 

'JIr. PreII4ent: Order, order. The Honourable Memheio· bu kat a 
l'eparate motion on the subject of the cooatitution and functiODl!l of the 
. .()entral Advisory CoaDeil: I take it be is.going to move it? 

lIti 11; 'M •• .at! I will dtOp that. . 
itt. It. (I ... .., (booca :lJjViSiOQ: Non-Muha.tnmadan Itui-81): There 

.re, ()thet ~e be B  Sir, who \VoJild like t.o i'~ ~e. e i  of the .powers 
ahd iiii ~i ii  '" tlie Centra1 AdViSOry Council, and I do not know ~ 
ftibir ' "UraD fa. . . poe . '. • .. - . 
. .,. h.ideai! i tqm the ~ . e Member should restrict hin:iself 
to hie own ~ allll .ot go beyoud it. 

~ 11 ... icIMd,: I have so inteation, Sir, of speaking lUi leugth on 
tHe ~O  WIl dIM AdVisory Co\lbcil del these C()m.tDittt!es. ~e  
to them to ... tat theJ' may be cdIIi:tdered to be 8 pII't of tile ~ 
i~e bi~bib~ wtWI l1VG1t to be ti8hbJistred tm l. tfOmtol of 0111' i ~ 

11!8, •. 
No •. Sir, ·tlteie ate various' way. ~. i b one can sugp.t maebinety 

let the ~ e e e eontro) of oUr taihhys. It is quite poesible that some 
e~ e may suggest that we should have 8 separate" repie8entative bod,y 

e e~ e  111 a very wide franchise ill control OUl' raitwllYS. It is qUite 
p06'8ible some people may .8Y that a separate Parliament as it were is 
unnecessary; _., ~i  if a separate Parliament is unilecesBal'y it is at.1e8et 
necessary that the present Legislature should give more time and should 
give more energy to the control of our railways. The-present methOd of 
!COntrolling our i ~ by a six . ~  discussion is not enough. I may 
suggest that tlle Government of India should hold a special Seseion fat 
the control of our rm'ways-at least ilhey' might tl'llDfofer the Budget time 
from March to April or any other month, say August, and hold anotilet 
Session where railway matters can be discussed for at least a month in __ 
yelY'. (Cries of di88ent from varioU&' parts of the HouSe). Bir. I Irnow' 
there are some Members who are ~  know that very ...n. I 
lmow there are pel'8ollS who are not wining to work for a ~ number fA. 
days in this Legislature. Therefore, I feel the best method is lo haYe 
another Legislature where people may be ahle to find time for the proper 
~  of our railways. And. Sir, I am ndt Speaking of a ri!pre&entsti-lf: 
machinery which has not been thought of ~ other people. The BelJrian 
'State Railways are now transferred to l\ separate organisation, and in that 
organisation they have provided for the rep1'e&elltation not ODiy of the 
'Government but of th05e people who have invested money. They have 
also provided adequate representation for the Workers who are working on 
tbOl''e railways. I therefore think. Sir, that the Government of India and 
this HOuse should in its own interest and in the intereSt of those people 
who are interested in our railways see that there is some machinery by 
which those people who are i ~ (in the railways. thOSll people who 
have invested tileir money in the railways. and those people who are using 
the railways should he pro-perlv repregented. If such machinery is devised, 
then I am quite sure oUr rAilwaV8 win be better ~ ~  i~y are 
'to·Bay. At pileBe'nt it is perhaps 'p089ible t,hat the interests of thMe people 
-wtlo have invested their inonev are safe becfl.uMl Government i9 bound to 
,",y ~ e  aHd OoverDfnenthave llUA.:anteed the int.ereAt of these OOIlJ-

i i iE ~ .Whiob hl\ve inveKted their m6ne:v: bllt. Bir. the intemsts of JM¥>ple 
"\Iflib aYe e'mJ;iloyed on tIle railways are n06 ~ e  at all. They ~ e 
.solutely at) TOiee: The Central Adrir.ory Oounoil and' the i~ 
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which exist are prohibited from i e~ questUma. that concern em,;. 
ployees. And in the case of this House. it 111 no doubt true that w.e can. 
move a Resolution hut unfortunately we have to depend on the vagaries. 
of the ballot box; and moreover we cannot i ~ questions of railway 
employees in this House for more than a da:y or two in the year. If we 
begin to take up more of your time I am quite sure many Members will 
not like that. I therefore think it is necessary in the interests of the-
employees on the i " ~ y  in the interef>ts of those people who are using: 
the railways, that some machinery should be devised by which proper 
and sufficient consideration will be given to the matters pertl8ining to our 
railways. Sir, at the present moment I am ruJt wedded t(l»8ny particular 
scheme; but I am anxious that this HOUf>e and the Government of India 
should consider some scheme by which the representative control over the 
i " ~y  will be increased. If a separate Legislature is considered to be 
too radical a bcheme, I shall be quite content if the Government of India 
held. a special Session of this House to consider railw'ly questions every 
year. If we get two months' time in a year to consider the questions 
affecting railways, then things would be improved greatly. I have made 
it. clear, Sir, that I am not wedded to one scheme, out I would prefer a. 
scheme by which an independent machinery could be devised in which all 
the interests concerned will be thoroughly represented.. I hope, Sir, the-
House will give serious consideration to my suggestion. 

The Honourable. Sir Charles Innes: Sir, I am in considerable difficulty 
in answering Mr. Joshi's speech because I f0Und it extremely difficult to' 
find out what the Honourable Member was driving at. He said that he 
was not wedded to any particular scheme and that he had no particular 
scheme to put before the House, but he wanted that more time should be 
given to the discussion of railway subjects in this House. Now, Sir, when' 
the Honourable Member said that I thought with some relief that exactly 
five weeks to-day I shall be leaving Delhi, for I must confess that as far 6S 
I am concerned I do not relish the long discussions to which the Honourable-
Member refers; but I do feel that there is a good deal in wlilit the Honour" 
able Member ha.s'said. We always have felt in the Railway Department 
that it would be a very good thing' if we could break away from the present 
system by whiCh the Railway Budget is merely a part of the General 
Budget. I understand that we cannot break away from that system i ~ 

out an amendment of the' Government of India Act, and I think I am 
correct in saying that the desirability of amending t.he Government of India 
Act iIi that way has been brought to the notice of the Legislative Depart-
ment, The idea of course is that it would suit Ul> in the Railway Depart'-
ment very much better if we could bring the Railway Budget.before the 
A~ e b y' in the September Session: we should then have the actuals for' 
the past' year to place before the House II.nd we should have a very mucn 
better idea of the -prospeets of the budget year; and to tliat extent I am 
entirely With my Honourable. friend. !:fl'. J or.-hi. But I I?ust point oui: 
that if I am correct-I am B-peaking WIthout the book-but If I am correct' 
in what I have said, it would require an amendment of the Government of 
India Act.· I do not think that' I need pursue the rest of the Honourable 
Member's speech. If he win forgive me for sa".ng sO, .Mr. Joshi ill 8o!f 
idealist and I mav even caH him an Utopian. '1 think most ne6ple in thllt 
O~ 'e ~i  ~e tha,t· the idea of setting U'P B ~e i' e to de.at wIth rBiT-
1m1 matters is Utopia.n; at any rate· lam qUIte sure tliat tli1S Assembfy-
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which naturally and properly is very jealous of its ;ights. and i i ~ e  
would object to tha.t proposal very very strongly. I think, S1I', that I IWght 
~  Mr. Joshi to Withdraw his motion. 

Kr •. Pr8llld.eJl': The question is: 
"That the Demand under the head 'Railway Board' be reduced by Re. 1. or 

The motion was negatived. 
Quinquennial Remew of Capital Programme. 

*Pandit Hilday Hath ItUDZl'U (Agra Division: NOD-Muhammadan. 
Rural): Sir, I beg to move: 
.. That the Demand under the head ' Railway Board' be reduced by !te.. f. r,. 

The Acworth Committee, to whose recommendations we owe the e . i ~ 

of the railway from the general budget, found two serious defects in our-
system of railway administration; one, dealing with the method of providing: 
, expenditure on repairs' and renewals, ~  the other, dealing with the method 
of financing borrowings for new projects. A -Committee of the Indian Legis-
lature was appointed in December 1921 to consider the recommendations of: 
the Acworth Committee; and the attention of that Committee was directed 
prominently to the two defects ,brought out by the Acworth CoInIDittee. 
Now, this Committee of the India» Legislature recommended that the' 
separation of the Railway Budget be postponed for a period of three yeatS:-
but that the reoommendation of the Acworth Committee be carried out in 
regard to the provision of oapital expenditure for new projects. The Com-
mittee recommended that for the next five years a programme costing 
about Rs. 150 crores be agreed to, and the HODourable Sir Charles Innes in 
asking the Assembly to accept the recommendation of the Commhtee of 
the Indian Legislature said that of the two defects pointed out by the 
Acworth Committee he attached far greater importance to ~ e reoommenda-
tion in regard to railway capital expenditure. Now, one of the recom-
mendations placed before the Legislature in March 1922, was that the 
programme of capital expenditure should be prepared on a five-year basis. 
the provision for each quinquennial period being considerea about two yeazs 
before the termination of the existing perioa. Now, tne period for which 
the Assembly agreed in 1922 to grant roughly speaking a' credit of about 
RO'. 150 crares will come to an end on the 31st March thi!! year. But, as 
I pointed out in connection with another subject on the day the general 
discussion in regard to the Railway Budget took place. the programme for 
i,he next _ five years has not been placed before the Assembly as contem-
j:.lated by the Railway Finance Committee of the Indian Legislature of 1921. 
During the last five years I find tha.t out of the Rs. 150 croreR .that ~ 

railway authoritieE> expected to spend, only about Rs. 98i crores will have 
been expended by the end of this year. I take the figures for 1922-23 and 
1925-26 from tile reports of the Railway Administration and I take ~ 
revised estimate for capital expenditure from the Explanatory Memoran-
dum attached to the Railwav Budg-et for next year. Of this Rs. 98l crores 
a little over Rs. 18 crores would have heen expended on new lines and a i ~ 
under Rs. 80 crores on the rehabilitation of existing works. Now, 
for the quinquennium ending wj.th 1931-32. we do not know whitt the total 
cost of the programme to qe carried out wOl.\ld amount to. I know that 
the matter' was considered at a meeting of the Standing Finance Com-
mittee in November 1925 ; but 8 reference to theproceedinl!'s of that Com-
.mitree has not enabled me to find out what is the 1:lUm that is expected 

.Speech not oorrected by the Honourable Member. 



· {Pjolldit 1Iirda.y Nath ~ . '  

... ~  ~ IlpeDIi cJuring ~ Ilext ~ e yeatS. Hind, e~e  '1 ~  tbe hudget,s 
relatmg to the mdlVldual raIlways that have been piaced6efore 'us, that 
by the end of the year 1931-32 we are expected. to sp6Jld &boot 00 cl'O'tes of 
rupees o.n ,new constructiDn, and of ~ about 15 orot"es ill -expected to be 
spent in the year 1927-28. NDW, I shDuld like to know, in. the Drst !lIsee, 
what is the programme 6f capital expenditure for the rehabilitatiDn of exist-
ing wDrks, &0. ~ i  we. might kno.w what our total commitme.nts in zegard 
:tp caI»taj. e ~ i e ought to be fDr die !!lext ~ e yelml. In the· next 
place, I find that, while during the last five years ending >On. the 31st March 
this year we shall h.$ve spent a. little over 18 erores on new construction 
acCDrding'tD the prDgI"II,Dl,Ill.e nDW laid before us, ahoUtn'ie times that sum 
J8to be &pent Dn llew prDjeeta, that .is, eitAel-on projeot.s in. hnnd ()t on 

O ~  to be started in future. In this COnDectiOID. I should like to RSE one 
«two. ,l,Iestio.ns. Ifthelie lines that are going to be bu.ilt win be 'l'esWy 
~  that is, if £hey will give an adequate return not merely Dn the 
,eapital expended in constructing them but also on the net loss on aecoUItt 
.of interest befDre they becDme paying, why is the expenditure Dn aeeount 
d interest debited to. revenue instead o.f being debited to. capital? I po.inted 
-out the o.ther day, !?ir, that there had been a large increase in o.ur interest 
charges. No.w we are certainly prepared to make sacrifices in our interest 
eharges, to. fo.rego immediate benefits fo.r the sake of prospective gain, but 
·1 do. submit that we might co.nsider the propriety o.f mo.ving at a less rapid 
ra;te than we have been do.ing in regard to. new co.nstructio.n, We sho.uld 
'see that we place no. undue burden o.n our present resDurces even to increase 
iihem ultimately. There is o.ne mo.re que&tio.n that I wish to put in this 
connection. I take it that when the new lines have been cDnstructed, ne,.... 
rolling stock would be required for them. We may have a reserve of 
i'lurplus o.f wagons now, but I talte it that when the new lines are built we 
'shall need more locomDtives and mo.re CD aching and goods stock. Have 
'we, in estimating the to.tal capital expenditure to. be incurred, taken into 
'account all the mo.ney that wo.uld be needed for more rolling stock? If 
tha,t has been taken into account, I shDuld like to know what the total 
would be. 
And lastly, Sir, I would repeat the questio.n, why the programme fo.r 

the next five years was no.t placed before the Assembly. I e ~  that 
:the programme of capital expenditurA is revised and brought up to. date 
!every year. It may therefore be said that as the Railway Board do. no.t 
carry o.ut a programme every five years and then at the end o.f ~ e five 
years prepare a fresh programme for the next five years, there IS really 
no quinquennial programme to be placed before the Assem?ly, hut I take 
1tthat this fact, was kno.wn to the Railway Department before the recom-
mendatio.ns o.f the Railway Standing Finance Co.mmittee of 1921 were 
.diBeussed in the Assembly in March 1922. It was agreed then that the 
pr<>gTamme fo.r the next quinquennium would be prepared about two. y~ .  

in advance. Why was this responsibility e ~e  .. ~ this' e ~~  
.given if 8.' quinquennial programme hRs no. mean.mg m view of the reVISion 
'of the capital programme every year? I .~  that we ~ be con-
1Julted periodically with regard to. capItal expendIture. as well !ls With regard 
,to the continUance Df the present method of separatIOn of raIlway p'Dm the 
general finances,· becill1:s'e e ~ ~  prDvide us with a e i~ 
'oppDrtunity for reviev,;ng the activities Df the Railwav Department, ~ ~ 
considering o.ur raUwlloY requirements as II> whole. If the uew opportumtleB 
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lihat are suppOsed to ha'fe ·been provided with for criticising railway' expendi. 
!f;ure·areto be real lind not illusory, then one of the most important thinga 
iii· that thepo'liey of the Railway Department as a whole should come 
periodically under review both in regard to revenue and capital expenditure. 

Mt. A.;aan,II.wami x,.n.ar ('l'anjorecum Trichinopoly: Non-Muham-
Jria<hm Rural).: I had hoped, Sir, that after the destrucfion of the Rail· 
wav Board which we accomplished yesterdAY, there would have been no 
att&npt made by MembersQIl {bill side of the House to resuscitate it, in 
lwwever attenuated. a degree. 
The Honourable Sir Bull 8laUet.t. {Finallce Member): To attenuate 

it furlhEll' • 

Mr. A.. Rangaswami Iyengar: But apparently the occasion is used for 
discussing questions of policy OD head. which may not be reached and 
1M.ieh may fall 1mdEll' the guillotine. I therefore have thought fit, Sir, to 
anil myself of this opportunity, which I may not get again, at the rat!) 
at which we are pl"oceeciing, to condemn the present position of 
things in ~ .  to the policy of railway finance. I e i ~ ~ 

draw attention particula.rly to the two points which my friend 
Pandit Kunzru rightly drew attention to, namely, that in regard 
to the capital programme of rllliway construction, this House is 
entitled to have a. definite and proper policy placed before it and sanc-
tion obtained therefor. It is true, Sir, that the Railway Standing F"mance 
Committee is from time to time placed in possession of various proposals 
for various projects and various items of expenditure are brought up for 
sanction .. But, ~i  as my friend Pandit Ilirday Nath Kunzru rightly 
pointed out,. the real question is, what is the pace at which we can push 
the capital programme of tailway expenditute that was settled in 1922 by 
1vhat was known as the five-year ~ of 150 crores? We all kno. 
that that programme was impossible to WOI'k up to, and the Railway Boa.rd 
and the Financial Commissioner get progrsrnmesfClt capital expenditure 
from Agents, and out of that they make lump reductions amtlunting to as 
much as one-third of the total of the capital expenditure which these people 
bravely say they will be able to put through in the course of a year, because 
by experience they ha"e ·found that this capital programme could not be 
worke4 up to. 1'hat shows, Sir, that a good deal more has to be done in 
the way of scrutinisinl;'· these programmes and of finding proper financial 
e ~  as well as the means of carrying out such capital' progra.mmes. 
~  . Sir. so ~ as I am concerned, I propose Speeificany to dtaw atte!Ition 
m thIS connectIOn only to the rnmmer in which the Otlverntnent has been 
proceeding to push the construction of strategic Hnelt. So far as those 
sbategW lines are concerned, we in this House have a right to ask that 
the present policy of separation 'Of railway from general finances ought 
to ?e . revised at t?e end of ~ ee ye  pepod which was the original 
~ ~ of conventIon. We find tihat the capital programme of strategic 
lmes IS pushed at an enormom; pace, and if we just look at the sepal'Bte 
bud!!"et e~ i e.  for strate!!'ic !ines, we find that the ~ 'ie of new 
:constrnctlOn dunn!!" the past few years has advanced enonnousl:v. It be0'8B 
with M lakhs in 1925-26, went up to 52 lakhs in 1926-27 B'n.d it has g;ne 
IIp to 66lakhs ~ iB year. At this rate. Sir. it ~ Be  I sav. a verv unjust 
llt;td ' ~b1 'i e  ~ e tax-ps!er in this coUJitry. In 1ne nextj)f.ace, 
Sir.· I ob)ootto the polIcy-' bv whICh the net IOSB on the i~i~ fines Ie 
taken Rill ". ~e i  from the railway pt'Ofits that Il!-e pl&id oV6r to-the 
~1 '&ax-payer. ... . 
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Ifr. A. A. L. Paraoua (Financial Commissioner, ~i y~  lsubmil,for 
your consideration, Sir, that is really a question of the conventiQn fortha 
separation of fin :mces and not a question of a review of the quinquennia,) 
programme. 

Mr. A. Rangaswami Iyengar: I submit, Sir, that the Whole question 
of the railway finance policy was raised by my friend,· Mr. Cunzru, i ~ 
cluding tlie railway programme. 

Mr. A.  A. L. Parsous: Separation comes afterwards. 

Mr. A. RangasWami Iyengar: I thought he «;lefinitely ret_erred to the 
question of the· separation of railway finance. 

Mr. T. C. ~  How the two can be separated I do not under-
stand, Sir. 

Mr. President: Mr. Rangaswami Iyengar. 
Mr. A. Rangaswami Iyengar: Sir, it is only a questioo of· convenience; 

even to my friend Mr. Parsons. I contend, Sir, that the present method 
of calculating the contribution from the railway accounts to the general' 
revenues does not do justice to the latter. The present system is no doub1l 
in force for three years and 1 do not desire to reopen it until the conven-
tion is remodelled. But I desire to state that we are bound to revise this. 
agreement because, in my opinion it is unjust to the tax-payer of this 
country that he should be made to go on continually facing increasing 
deficits in the strategic lines accounts and thereby reduce the profits w.hicli 
are legitimately his and on which he is entitled to claim e ~ . Sir, the-
question is simply this. 

Pandit Hirday Nath Eunzru: On a point of order, Sir, or perhaps on a 
point of personal explanation. I did not catch quite clearly ~ 
Parsons said (1 seldom do), but from what Mr. Rangaswami Iyengar is now 
saying-it appears that he is discussing the general question of the separation 
of railway from general finance. 

Mr. President: If the Honourable Member does not wish Mr. Ranga--
swami Iyengar to raise that question, I would not permit him. I allowed 
Mr. Rang'aswami to proceed on the understanding that the Honourable 
Member himself had referred to the subject in his speech. 

Pandit Hirday Nath Eunzru: May I explain, Sir. I did not quite 
hear what Mr. Parsons said . 
. Mr. President: Never mind what Mr. Parsons said. What is the point 
the Honourable Member wishes to make? 
Pandit Hirday Nath Eunzru: I mean, Sir, that the question of policy 

should be discussed on a separate motion. At any rate in making my 
motion I did not discuss this question. 

Mr. President: Then Mr. Rangaswami Iyengar is not in order in dis-
cussing that point. 

Sir Walter Willson. (Associated Chambers of Commerce: Nominated 
Non-Official): Would it not be as well to let him continue, Sir. rathef' 
than . let him begin all over I;!.gain? 

•• Ram. Narayan Singh (Chota Nagpur Division: Non-Muhaminadan) ~ 

Sir, on a . point of order. Only yesterday you clearly ruled that the e ~ 

cut would be taken first and, when this was carried, the smaller cuts woUld 
nothe taken up, for they are all included'therein. 
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:Mr. President: Perhaps the Honourable MWlber has not followed.th&-:-
proceedings of to-day. 

The· question is: 
.f '''That the DeJDand nnder the head Railway B ~  be reduced byRe. 1." 
I  .  . , 

1Ir.A.· A. L. Paraona: Sir, the first point in the speech of my friendlv 
Mr. Kunzru and Mr. Rangaswami Iyengar which I should. like to deal with.. 
is the suggestion that in the manner.in ~  w4! now ~y our i e i~  
programme either before the Standmg FInance COmmIttee-or before this. 
House, we have departed from the arrangement!! that we agreed to whe.n 
what is usually called the 150 crore programme was accepted by thIS. 

Assembly. 
Pandit Jlirday Bath K11D&1'1l: B.ir, may I request the Honourable Mem. 

ber to speak a little louder. I really cannot hear him. 

Kr. A. A. L. Parsons: I will try to do so, Sir.. I am sorry my voicer 
is rather low. I quite agree that at present we: do not put before. the 
House an unvaried and invariable quinquennial. programme which we ask: 
them to accept to its full extent once and for all, and then about two· 
years before the end of that programme start working out afresh .pro--
gramme. The position was actually fUlly explained to the Stand.ing Fillance 
Committee for Railwavs and is I think known to alL the Members of this 
House who take an i~ e e  in the subject, because I am sure they will 
have read those proceedings. But the real difficulty ill carrying out that 
particular proposal literally was that we felt certain that the Assembly 
would not be prepared, even if it could legally do so-and I am rather-' 
doubtful about that-that the Assembly would not be prepared once and 
fOi' all and on one occasion only to express' its approval' of the grant of the 
capital expenditure which we should want not for one year only but for 
five years. That I think-I was not myself then in the position I now 
hold-was the reason for the change. It was a change that, though it 
may not have been fonnally brou"!;'ht before this House was known to alIf 
Members of the House interested in the subject and it was certainly not a 
change that in any way reduced what may be described as the control of: 
this House over the programme. 

PanditXirday Bath Kunzru: Sir, may I put a question? Have Gov.· 
ernment then reverted to the old 'method of an annual· programme which· 
was condemned by the Acworth Committee? . 

Kr. A. A. L. Parsons: No, Sir. I think, agaiD, that most Honourable' 
Members are .aware. it is a ~~ e i  programme, Dut it is a live pro. 
gramme. It IS subJect to vanatlOn e&ch year, when we discuss both with, 
the :\gents and subsequently with the Standing Finance Committee, before 
puttIng our proposals before this House, any alterations suggested in thai-
.programme. 

The next point, which was one, I think, raiseaby Mr. Kunzru and not 
by Mr. Rangaswami Iyengar, i'l tnat we ao not at present show to the 
House exactly what our capital expenditure is likefy to be" fOr each year-
of ~ e~  five. years. The figures 'are actually available but I think I 
am· rlght In saymg that they are not given iiJ a tabulated form. As r 
1 e~ Mr. Kunzru would raisE' this point, I have had them collected for me. 
i.will not trouble the ~ with the figures' now, but if it is the desire-
that these figures shonld be gIven-for·the futUm· witlr our e . e e ~ 
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though I am g'3nerally averse to adding to the number of these state-
ments,-I thin1 some Honourable Members find them already burden-
_&ome-I will have l.aststement added. So far-as ~ budget year is COll-
-.e-emed, I think that the House definitely has before it theiiifohllation which 
it -Can qUite rightly expect tG have before adopting 'Ot]i proiWB&ls. III pliliting 
.~ ~ e House our capital budget we ask it to accept two things. We 
~ it ~ st'Pr"?ve the vrograriime._ <,>f Wbtb, etpehditure _ OIl 1 i~  iii 
~  to. be mcurred m bhe Iotthcohlihg year; and we ask It tG 
.approve the spending of a particulat sUfuof money in the coming 
year; 25 crores is the figure tor next yMr. The further infOl'tIla.tiOD which 
ihis House call qJlite rightly want to know in dealing with the _ capital 
budget is 'What iM ~ "i e  will be in future yeat:S on Ilccountof works 
which will be in i'e ~ but will not be completed in ~ e corjlmg year. 
~  if Honourable Members WiiH turn to the books of individu8.l railWays, 
ihey wilt he iible to find out what tbiefurther expenditure to ~ i  we 
1ihall be cortithitted Will be, for they i~e both under the open line ~ 
jP'ilnirtie aM ~  the progrsmttl.e of bew (lonstruction the total estimated.-
,cost of Moh schetiit!. 
~ Next, I should'iike to cOH'ect itI may,-I will not say that it was a 
-miss\-atement, but at any rate what appeared to me to be a misstatement 
'-of Mi'. KUhzru. He said thlit we were going to spend 15 crores next 
~e  On our new line programme. The amount is clearly stated in our 
:Blidget Mem.orailduIIl. We really expect to spend 7! crores. The 15 
.crores or 12i ctores-I do not remember 'the exact figure-to which Mr. 
·ittinzru referred _ was the figure which with some optimism Agents hoped 
"they would be able to spend. -

" And that brings me to a further point raised by Mr. KiInzru. He-asked 
how much we were likety to spend during the next quinquenniuin on what 
nas generally been called the rehabilitation programme and on the pro-
gr.amme _ of new construction. Again, that figUre cannot be obtained, of 
.:course, from the estimated cost, so far as it has at present. been estithlltied; 
-of the new lines and other new works which are included in our programme. 
"It is really to my mind dependent upon the amount of money which we 
'are _ generally likely to be able to raise for-OUr capital eXpenditure year in 
-and year out. I should not like myself to state with any definiteness 
-What that amount would be; but I should put it as somewhere in the 
-neighbourhood 01' 25 crores. If we take the figure of 25 crores, I should 
·expect to see, with a -6,000 miles programme of new extensions of which 
·.we might take up on an average about i,2OO miles a year, our expenditure 
,on new lines wotking up gradually from our present estimated figure of 
.,! -crores to a figure of possibly 12 to 12! c'rores. And of course the 
balance,rougn1y 12t crores. would be the amount spent on rehabilitation. 
¥hat is to say. we can expect, I think, a gradual decrease in the amount 
spent on rehabilitation, as it is called, or improvement of open lines 8S 
1 would prefer to call it.-7because we have already sunk a good deal of 
-money on them-and a grooualincrease in the amount which we can spend 
-on extensionll of existing lines and on new lines. 

- Then Mr. Kunztu raised another important point, namely, will the new 
iJ.ine'S which we are construCting be paying? I am very averse from pro-
-_phesying. I ClIO only say that We dO take the greatest care to see, before 
-adoPting any ptoPQsal for Ii new line tnat comes before lis, that it Offers 
~  prbspects of oeing ,8 -paying lme. We take into account. in working 
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out these projects the interest during ~ i  . e e i ~  on. the. 
capital cost, and ~ .e e ~ c.ltru:ges, 011 the capItal whICh we WIll have to, 
raise in order to build the line'. We also, I may say, genera.lly take eo 
margin in case there ~ y be ~  ~e  over the estn:nate .. But whether-
every line taken ~  WIll he paywg IS of course something whICh no human 
person can say. It ~  depend upon the development of the traffic and. 
upon th.e accuracy of our estimates of ~ . ~ may, I think, ~e ssid that in 
the p,ast we have been rather too cautIOUS ill <;>ur traffic e ~ ~  and the-
. thing now is to see that we do not go too far ill the other directlOIl. 
A ~e  point raised in the course of his speech by Mr. Kunzru was. 

whether we take into account new rolling stock. The answer is quite defi-
nitely .. Yes,'-' We also take ~1  of new rolling stock e~ i e e  
for new lines in all our estimates' of the number of wagons reqUIred lIDm'e-
diately Or likely to be tequ,ireu. The only qualification that I must make 
is this. Supposing-we build a short extension of an existing line-30. OJ!' 
40 miles or so. It is quite possible that the extension will not itself re-
quire an addition to our stock of wagons, coaches and so on, because the 
traffic can easily be carried at the outset over that extra distance without 
any necessity for extra wagons on the system as a whole. In that case 
we take as a general average 5 per ~e . on the gross earnings, to cOver. 
the increased rolling stock which we shall eventually require, in working 
out whether a line will pay-this allowance covers what I might call a 
possible future liability for rolling stoqk. 
Pandit Hirday Hath. Kunzru: May I ask a question? The point is 

not quite clear to me. Is the expendture Oll. Dew rolling stock added to 
the capital expenditure to be incurred in connection with the construction 
of a line? . 

Mr. A. A.L. Parsons: If at the time we anticipate that we shall have 
to buy ~  rolling stock. If at the time we do not, for the reasonS I hav:e 
already given, expect to buy new rolling stock, in calculating whether the 
line will be a paying proposition, we add to the estimated annual- ~ 

expenses. 5 per cent. of the gross annual earnings to cOver the eventual 
. probable cost. In that way we provide either for actually buying new 
• rolling stock, Of' for a possible future liability to do so, and thus we take 
full account of rolling iltock in considering whether a project should be 
undertaken. 

Sir, that I think is aU I have to say; I hope I have ~ee  sufficiently 
clear and audible to the House. I have explained that in settling the pro-
cedure which we have adopted in the quinquennial programme we have 
, really done nothing which takes away from the control of this House, and 
also that in dealing with new extensions, which is the .second important 
point raised by' MJ:, Kunzru, we are as careful as we. can be. to see, that 
we do not take up lines which have not got a good prospect of being a 
paying proposition. 

Kr. President: The question is: 
"That the Demand under the head 'Railway Board' be reduced by Re. 1." 

The motion was negatived. c 

(Mr. Sarabhai Nemchand Haji rOBe in his place.). 

.. Mr. ~e i ~  what dl>es the Honourable Member want? 

Kr. b~ Nemcballd Haji (Bombay Central Division: ~ i
madan Rural): Sir, I want to speakoa my amendment about the amalga-
mation of Railways into groups. 
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lIr. Pr .... t: The' Honourable Member must wait till his amendment 
Jis reached. (Lt ug;'ter.)-Pandit Hiraay Nath Kunzru. 

PoUcy followed in r68pect. of the Purchase of .8tore8. 

·Pandit ~y XaUl ][unzru: Sir, I move: 
"That the DemaDd under the head 'Railway Board' be reduced by Re. 1." 

In March, 1921, Sir ·Yith.a.ldas 'J:hackersey moved 0. Resolution in this 
Assembly o.sking that &8 much of the capital expenditure as posaible during 
tthe next five years be incurred in this country for the development of in-
-digenous industries. Sir Charles Innes in speaking in e ~i  with that 

Resolution said that an Indian Stores Department wo.s going to 
~ O . be established,and -adaed ~ 

"If this Indian. Stores Department is established it.will purchase for the State 
~ i y  all railway materials which can be procured in India. Further, if that Indian 
· BtQres Department IS properly organised, if we have proper machinery and intelligence, 
and, above ell, inspection, if tkat Department acquires the confidence of the great con-
'auming Departments, especiillly the Company Railways, then the Stores Department 
"would be mainly occupied in buying railway material not only for the State Railways 
• but for Company Railways al80." 
':Now, one would have thought, Sir, in view of that pronouncement, that 
· the State Railways at any rate ~  pass their indents as far as possible 
,through the Stores Department; but, o.s 0. matter of fact, there have been 
serious complaints made in this House from time to time in this connection. 
· The. Stores Department itself complains in its Report for 1925 that the 
,principle that that, Department should be the chief agent of the Central 
.. Government for the purchase and inspection of stores obtainable in India 
ho.s been given effect to only partially. Owing to the questions put in this 
connection in this House in 1924 Government impressed on the Railways 
"the need for buying o.s much of 'their material as possible in India, and I 
understand that 0. copy of the 'circular sent by them to the Railways worked 
. by them was also forwarded to the ~ e  of the Company-managed lines . 
. On account of that there has been certainly some increase in the purchases 
'made by the Railways through the Stores Purcho.se Department. But 
even now the tot'alamount of the purchases 80 made is far from being con-
siderable. On account of the special steps taken by Government in 192. 
'Railways purchased material worth a.bout Rs. 46 lakhs through the Indian 
Stores Department, and in the year 1925 material worth Rs. 42 wo.s pur-
-.chased. But in view 'of the total amount of purchases made by the Rail-
'ways in India, the amount of the purchases made through the Stores De-
. partment is very small. 

Sir Victor Sassoon (Bombay Millowners' Association ~ Indian Com-
, merce) : . What is the tota1? 

Pandit Hirday BatliK1lDZl'11: The total for the year 1925-26 given in the 
Report of the Indian Stores Department is Rs. 42 lakhs. 

Sir Victor Bassoon: What is the total altogether? 

Pandit Hilday Bath Kunzru: Sir Victor Sasson wants to know what is 
-the total purchases made in India altogether .. 

Sir Victor Sassoon: No, the total stores purchased everywhere. 

Pandit Birday If'ath KUll.Iru: It is stated in the .Explanatory Memoran-
1ium attached to the Budget for 1926-27 that the total capital allotment of 
.-Stlj.te Railwaysspen.t ·iIi India. amounts to about' 4 crores and 70 lakhs. The 
-figures for stores is not given separately. ~ 

"Speech not corrected by the Honourable Member. 
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'l'ba lIonoara.ble Sir 0hIrl.. IDDea: 23 crores. It is in England and 
India. 

P&Ddit Birday Bat.h Xunsru: But I was speaking for the present only 
()f the amount spent in India in 1924-25, 470 lakhs. Now, a very interest-
.ing piece of information is obtained in this connection from the Report of 
.the Public Accounts Committee for the year 1924-25. It is stated at page 
.50 of that report that the Committee raised the question •• whether it would 
;not be better to centralise Railway stores purchases for the whole of India 
.under one -DElpartment ". The report says: 

"The prel!eDt system of having a stores purchasing section in each Railway might 
.be unnecessary. There were obvious difficulties in centralisation, but the Committee 
desired that the matter should be considered. The Committee asked whether greater 
use could not be made of the Indian Stores Department. It was explained that the 
Stores Department on Indian Railways were highly organised, and thst more use was 
not made of .the Indian Stores Department, because it hsd not been proved that a more 
extensive use of that organisation would be beneficiaL" 

It is not merely, Sir, that the Railways do not make that use of the -Stores 
Deparlment which it was intended that they should make, but that sepa-
rate Railways have separate Departments of their own for the purchase of 
stores. Now, if e;v.ery Department were to be a judge of the efficiency of 
its Stores Department, were to decide whether it is better for it to go into 
the market on its own lICtIount or purchase its requirements through the 
Indian Stores Department, then, I ask, why was the Stores Department 
established? There -sze other great consuming departments, for instance, 
the Army Department, and if the Army Department follows a line of argu_ 
ment similar to that of the Railway Department, what would then happen 
to the Stores Department? 

'Mr. N ••. loshi: It does. 

(Several Hono1J.rClble Members: .. They do ".) 

Pandit Hilday Bath XllIW'1l: Some of my friends say that the Army De-
partment is already saying that. If it is 80, the infection might spread to 
other departments; and iD. that case the Indian Stores Department would 
have proved to have beeD. wholly useless. It is a significant commentary 
on the value of the Stores Department that the total purehases made 
through it in the year 1925-26 on behalf of the Central Government and I 
believe the Local Governments and local bodies amounted to under 2 crores 
and 70 lakhs. Itt has been said in this House that although the Railways 
have purchasing departments of their oWn, nevertheless a copy of every 
indent sent to England is also sent -to the Stores Purchase Department 
which has 'thus an opportunity of saying whether any of the materials order-
ed from England may be obtained in India. If the Indian Stores Depart-
ment can itself have the last word on the subject of stores, why should it 
not be consulted in the very beginning, and why should not purchases be 
made through it from the very sts.rt? If you have highly capable officers 
on the various railways who have for years past made it their business to 
buy the best goods in the cheapest market. why not attach Ibome of them 
to the Indian Stores Department and let other departments which might 
not have similar material take advantage of their services? I submit, Sir. 
that from whatever point of view the matter is looked at, the existing policy 
of Government in general and the Railway Department in i ~  

it is the Railway Department that we are concerned with now-is highly 
unB&tisf&etory. If Government departments themselves are not going to 



,. [Pa.I!4it. l,Iirday Nath Kunzru.] 
make use of this ~ e  why is it not abolished straight off? It ~ . 

troe that if Government proposed its abolition, there would be strong opposi-
tion. on the part of the Assembly; but I submit that. it is not fair to this 
Rouse to pretenc! to keep up a Stores Department and at the same time not 
to' utilise it to the fullest extent that is possible. One of the conditions on 
which an extended use of the Stores Department was to be made, and 
whil;h was mentioned by Sir Charles Innes in the Legislative Assembly in 
March 1922, was that it should be an effective agency for inspection. Now 
in that respect I understand from the report of the Stores Committee that 
Government have frequently availed themselves of the services of the In-
spection department. If that is so, one of the conditions which was to 
decide the efficiency of the Stores Department has been fulfilled. Never-
theless so far from all railways, whether State-managed or Company .. 
managed, resorting to the Stores Purchase Department, Government them-
selves are not making an adequate use of the Department established by' 
themselves. . It is no wonder then that with this example before them the 
Company-managed lines take a line of their own and refuse to consult the. 
Stores Department even to the limited, very limited extent that the State, 
managed Railways do. The proceedings of this House show the deep 
interest ta.ken by it in the policy pursued by Government in the purchase 
of stores and the use made of the Stores Department. This being the 
importance of the matter, I hope Government will take us fully into their 
eonfidence and explain why the policy that we all expected them to follow 
in 1922 is far from being realised five or six years after the establishment 
of the Stores Department .. 
Sir Walter Willson: Sir, I desire to support the amendment moved by 

my Honourable friend. It is, Sir, the case, and I have noticed _ it with 
pleasure, that the amount of business passing through the Indian Stores 
Department is steadily on the increase, but nevertheless we think that that 
increase might have been at a much greater rate than it has been. The 
figures quoted by my Honourable friend cannot be said in any sense of the 
word to be satisfactory to those whose interests are bound up with the 
supply of stores and the manufacture of articles in India. In my view, one 
of the main difficulties that exists is this. My Honourable friend mention-
ed that the Indian Stores Department had the last say in the matter. Thall 
is just the exact point where I differ from my Honourable friend, and I hope 
he will agree with me. The In\fian Stores Department is tporoughly desir-
ous of placing every order it caD. place in India, but the difficulty is not 
there. The difficulty is that the Indian Stores Department has no power 
to compel store-using departments to order through them. What is the 
use of merely sending a copy of an indent which has actully been sent. 
home to the Indian Stores Department, if the Indian Stores Department 
has missed the bus? If the order has been sent home, the Indian Stores 
Department can only write to the indentor and tell him that the goods 
could have been got in India but, as I say, he has missed the bus and the 
(}rder has gone. I would like to see some means by which the Indian Stores 
Department WOUld have power to stop these orders going past the Indian 
&tores Department, when ,they know that the goods can be procured in the 
country. . It is quite true, r believe, that railways and others, but I must 
confine mySelf to-day to railways. do not send all the orders that they might 
send' through the Indian Stores Department. They feel that if they send 
the ·araers ~ a responsibility is taken off their shoulders, a responsibility, 
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which, 80 far as· I know, the Indian Stores Department are very ready to 
undertake and wish to undertake. 

Sir Charles Innes mentioned a figure just now of 23 crores as represent-
ing the total Railway store orders. As I have not examined that figure I 
cannot deal with it. I fancy probably it includes cOal. (The Honourable 
Bir Oharles Innes: "No".) That, Sir, is a very large figure, and I hesit-
at-ed to accept it for a moment, but I accept it now. Out of that enonnous 
figure I cannot ask the House to be . satisfied with the nguresjust given by 
m:vHonourable friend as the amount of business which has passed through 
th'e Indian Stores Department. I therefore support his amendment and I 
hope that, unless Sir Charles Innes is able to give us some very satisfactory 
information in reply, my Honourable friend will press his amendment to a 
division . 

. Kr. A. Rangaswami Iyengar: Sir, I do not wish to say anything very 
much on this motion, but I desire to point out that the plea that Govern-
ment have .. no powers ,in respect of compelling the railways to take stores 
through the Indian Stores Department is quite illuSQry. ~ reply to a 
communication that I sent to my Honourable friend, Mr. Parsons, he has 
told me the exact position which otbe Board of Directors of Company-
managed lines occupy 'Vith reference to the purchase of stores. He told 
me that: 

"The Board of Directors of Company·managed railways have for many years exer-
cised full powers with regard to the purchase of storp.s fo." sanctioned works. operation 
and maintenance within the limit of the grants placed at thmr disposal; but we ·have 
expressed to them the hope that they wiIIgive. full e ~  to the policy adoptE'd in the' 
stores rules." 

I also asked him whether Government can intervene directly and do some-
thing in the matter. He has replied: . 

"r am very doubtful whether this is a matter in which Government have any active. 
powers of interference, unless it was proved that a particular purchase of a substantial 
amount was not being worked out with due care, i~ie  and economv. We have no 
definite information of any act in th is respect." • • 

The position seems to me to be deplorable. If Government, which owns 
these railways, just hands them over to the management or companies, 
Government should, in the interests of the tax-payer, call upon these com-
paniE's to instruct their Stores Department.s to order their e~ through 
the Indian Stores Department. If Government will not insist on the 
Indian Stores Department being used, and that thev should be availed of 
for this purpose, I do not see how we are going to get on at all in respect 
of the improvement which on all sides of the House is desired, and to 
which the Government have always given lip sympathy for nearly half a 
century. This scandal of purchase of stores in England is a scandal more 
than half a century old, and apart from pious wishes Government have 
done nothing. The recent establishment of the Indian Stores Department 
'"as no doubt some improvement in that direction, but I tldnk, Sir, that 
the activities of that Department· are being curtailed to an inordinate 
degree, and T feel, so far as the.'le huge sums of railway stores are concerned. 
Ii ,,,ill be the. duty of the' Government "Go ·insist that the st6reswilr be 
purchased in India)o the maximum extent. 

R 
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Kr. It. O. 58OgJ: Sir, the point raised by my friend Mr. Kunzru brings 
us back to the conditions under which railwa.y finances were separated from 
~e e  finances. When we were discussing Indianisation yesterday, it 
was pointed out that 1iJ.e portion of the Resolution in which the question of 
Indianis&tion occurred was an essential part of the convention. Sir, the 
question of the purchase of stores also came up before the House in that 
connection, and that again is a part of the Resolution which contained the 
convention referred to. I find that the amendment which was moved by 
Mr. Ramachandra Raa referred to both these questions, first, the question 
of Indianisation, and 8'ElCOnd, the question of the purchase of stores, and 
ibis is what was laid down: 

"Apart from the above COIivention, this .Aaaembly further recommend. that the pur-
-chase of IItores fQ'!' the State railways be undertaken through the organisatioJ1 of the 
Stores Purchase Department of the Government of India." 

While the point was under discussion, my Honourable friend Sir Charles 
Innes referred to the fact that he was in the closest touch with Mr. 
Pitkea.thly, the Chief Controller of Stores, and that he had circularized aU 
the Stl;lote Railways and Company-managed Railways with regard to the 
desirability of making their purchB8es through the 'Stores Purchase Depart-
ment. Resaid it was a very intricate matter,because the different rail-
ways had their separate orgaDlsstions for the purchase of stores and it was 
rather difficult to impose the agency of an outside office, which was estab-
lished only recently, upon the different railways. But he said: 

"JIr. Pitkeathly is leaving Simla to-DlQllOW to follow this matter up with iDdividual 
·discussion with the store-keepers of the different railways mentioned." 

We do not know yet what result, has been achieved by these conversations. 
Moreover, I find that on that occasion my Honourable friend Sir Charles 
Innes expressed himself more or less a8 in agreement with the sentiments 
-that were given expression to by the non-official Members and he also 
-said: 

"I am consulting the Chief Controller of Stores on the question whether we Call 
tighten up this practice so as to prevent indents being unnecessarily sent to the Londo.. 
'Stores Department." 

We have not yet been told wha.t has been done since in regard to this 
tightening up.  Sir, when I spoke on the general discussion on the Hailway 
Board, my Honourable friend Sir Charles Innes referred to the fact that, 
when he attended the Imperia.l Economic Conference at the end of 1923, 
he made it quite cle&" to them that India could not be expected to purchase 
milWIl>Y materials in ~  unless it was in her interest to do so, and 
unless England was found to be the cheapest market for Indian railway 
materials. I have the proceedings of the Imperial Conference in my hand 
and I find that my Honourable friend was doing his best to convince the 
members of the Conference that, 88 a matter of fact, a very large proportion 
of the orders of the Indian railways would go to England. Sir. we can 
sympathize with my Honourable mend in liaving to face th.e audience that 
be has got to fsoe to-day and trying to justify the position tllat he t.ook up 
on that occaaion. It is really &ignificant that, while e~ i  ~ the Econo-
nlic Conference, he had to give a sort of assurance to the ~i~~ ee that 



'PIE RAILWAY BUDGET-LIST OF DEMANDS • 1 ~ 

. about U5 per cent. vf the railway ~e i  were purchased in England, 
and referring to ~ future, he said: 

"We anticipate that in the next fiv,: ~e  £57 millions i ~ ,he spent on e i~ 
imported into India, and of ~  £57 lD:illlOD8 I ~ e the British manufacturer will 
see to it that the greater part 18 e~  m England. 

Sir, I do not know how my Honourable friend arrived at that percent-
age, and at that figure of £57 millions in advance. I do not know whether 
he had already consulted the Stores Purchase Department as to the extent 
. of the possibility of making the purchases of stores in India and as to 
whether this £57 millions represented the amount that had, as a matter 
of unavoidable necessity, got to b~ ·b.rought out from England. My Hon-
ourable friend asked his audience ."t the Economic Conference to ensure 
that the enterprise of the British manufacturer should see to it that the 
greater part of the orders of Indian railway departments were seni. to 
England. Sir, that enterprise has been strengthened 'by the recent additioa 
·of my friend Mr. Sim., who I am told has got a soft job on a big com-
mercial concem in England interested in the supply of railway materials. 

'I'he HODourable Sir 6harles ~  Soft? 

An Honourable .ember: Fat you mean. 

Mr. X.O. lIeogy: Reference was made to the fact that my Honourable 
friend Sir Clement Hindley is also going to retire shortly. May we hope 
he also will find it possible to join a firm of British manufacturers so that 
we may in future be in a position to get railway materials at a cheap rate 
from England,' and that his reserve stock of wagons may be further added 
to for the mutual advantage of England and India. 

¥r. :p:. G •. Oocke (Bombay: European): Sir, I should just like to say 
two or three words on the subject of the stores position and the figures 
which have been mentioned this moming. The figure of 23 Cl'ores which 
has been referred to as representing the tota.! purchases in 1925-26 does 
not, af>' might be assumed from the remarks made, consist entirely or 
even substantially of imported materials. I notice from the report of the 
Railways for 1925-26 that, of that figure of 23 crores, 8i crores represents 
the value of purchases of indigenous materials. and the remafuing 14}; crores 
are imported materia.!. But of that 141' crores, 5 crores are purchased 
-through agents in India, leaving 9t crores purchased direct. I should like 
to ask, whether, :in future reports, a column could not be added showing 
the stores purchased through the Stores Department. On the general sub-
ject of the purchase of stores through the Stores Department, I should like 
to know whether the Railwa.y Board have received any complaints from 
Agents with reference to the expediency of purchasing through that De-
partment. My infor:ma.tion is that purchases made through the Stores De-
partment often cost more and take longer to get, and therefore an Agent 
w'shing to run. hisl'llilway on the most economic lines and most expeditiously 
~ . y does . ~ wish to e ~' through the Stores De.partment if it, 
IS gomg to take . ~  longer to get hIS goods, and if he has to pay more for 
them. If in the catle of very ~ purchases it is possible to use the 
Stores. Department and it is not more expensive to do 80, it. certainly ought' 
to he .done; ~  1 should like to know particularly from the Railway BO!l.ln 

., 
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. [Mr. H. G .. Cooke.] 
whether the Depart-nent is looked upon with favour by Agents, and if not, 
why not. , 

The Honourable Sir Oharles Innes: Sir, my friend Pandit Hirday Nath 
Kunzru is obviously an Honourable Member ~ e  with great industry. 
I see that he has been reading up the proceedings of this Assembly even 
88 far back as 1922. 

Pandit Birday Bath Kunzru: I heard your speech. 

The Honourable Sir Oharles Inn.,.: Since then a great deal of water 
h!1oB passed down the Jumna. It is quite a familiar story to this House, 
but I would just like· to review it briefly for the benefit of Members who-
are new. 

It is a fact that in 1922 when we first conceived the idea of the Indian 
Stores Department my idea was then that we should buy State railway 
stores, and possibly at a later ..date Company railway stores, through the 
Indian Stores Department. But since 1922, as I think my Honourable 
friend knows, we have made a very great difference ~ the organilmtion of 
the Illdian Railway Department and we have set before our Agents quite a 
i e ~  sort of ideal, very largely as the result of the .Inchcape Com-
mittee. The Inchcape Committee definitely suggested that we -should try 
to treat the Agent ~ e~  railway as the General Manager of that Railway 
responsible to us for the efficient financial management 6f his raHway. 
Now the difficulty we have always found in rega.rd to transferring the pur-
chase of all State Railwav stores from individual railways to the Indian 
Stores Department just iies there. The House must ~e e be  in the 
first place, that each railway must have its stores depOt, it must have 
depots where it keeps all the stores which it has purchased and which it 
has in stock. Therefore it does require a store-keeping staff and 
therefore on every railway we have got an export organiRa-
tion in regard to stores. Now what we felt was that it was very difficult 
for us to takeaway from the Agent whom ex hypothesi we hold responsible 
for the proper financial management of his railway, responsible to us for 
earning if possible not less than 51 per cent. on the capital in,est.ed on 
that railway-to take away from him all concern in such an important 
matter as the purchase of stores, particularly as if we buy stores through 
the Indian Stores Department we have to pay not only 1 per cent. for 
inspection but also 1 per cent. on the value of stores so purchased. We 
do use the Indian Stores Department for inspection. As regards pur-
chase, our policy at present is as follows. We have instructed Agents 
wherever they properly can. wherever they think they can with financial 
advantage make use of the Indian Stores Department, to do so. Wbere 
the Controller of the Indian Stores DepartmenthaR plaC'ed advanta!5eous 
running contracts, the Railways do try to take ndvantar,'p of them: and 
although, as Sir Walter Willson pointed out, our purchases through the 
Indian Stores Department are not very great at present they are increasing 
from year to year. For instance, Pandit Hirday Nath Kunzru mentioned 
the figure of 46 la.khs. Well in the last calendar vear, 1926, it has risen 
to 57 lakhs. Now tha.t is the difficulty. We do try to hold our Agents 
responsible for the efficient :financia.l management of their railwf1.Ys. Can. we 
consistently with that position take away from them all concern in the 
purchase of their stores? That is the real difficulty; but tnel'E' is absolutely 
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no doubt on the part of the Railway Board in the matter of poiicy. The 
Jlolicy of the Government of India. is to purchase your stores in India. 
wherever you possibly can, and that is also the policy of the Railway 
Department. Mr. Neogy asked what steps had been taken in order to 
tighten up the procedure by which the Indian Stores Department, the 
Chief Controller of Stores, acts as a watch-dog so that our railways do not 
unnecessarily place orders outside India. when they can place them inside 
India. We have gone into that matter frequently and ~e procedure we 
have arrived at is as follows. A cORY of every indent sent home by a rail-
way to England is sent to the Indian Stores ,Department. Once a month a 
representative of the Indian Stores Department meets a representative of 
the Railway Board in the Secretariat. The representative of the Indian 
Stores Department brings to the notice of the representative of the Rail-
way Board any item in any of those indents which in his opinion has been 
unnecessarily ordered from England instead of in India, and I understand 
from the Chief Commissioner that if there is time and if we do get a repre-
sentation like that from the Indian Stores Department we send home 
immediately a telegram cancelling the order sent home. Now, I think 
although the House may think we ought to order more from the Indian 
Stores Department, yet they will realise that the important thing is that 
we should order as much as we can in India, whether we order them 
through our own stores Jfficers or through the Indian Stores Department, 
and I think I have shown that we are taking the best possible precautions 
that we can to ensure that. I may add that, the Stores Rules are now 
undergoing a most complete revision. (Hp-ar, hear.) I think my Honour-
.able colleague, Sir Bhupendra N ath Mitra, will deal with the matter more 
at length; but the Government of India have decided as far as possible 
to introduc.e a system of rupee tender. (Hear, hear.) That will apply 
to the railways just as much as to any other Department in India, and when 
that system is introduced I myself think and hope that more stores will 
be purchased in India. 
Mr. Neogy referred to what I said at the Imperial Economic Con-

ference in 1923. I wonder if Mr. Neogy realises the atmosphere of a 
Conference of that kind and the difficulties that one has when one is 
in a conference of that kind. After all, we officers who serve India are 
anxious for nothillJl so much as that the name of India should stand 
high in the'councils of the Empire; and I hope the House will realise that 
when, in a conference like that you have the Premiers of all the Domin-
ions, all the Dominion Prime Ministers agreeing to a 'thing of this kind. 
it is very difficult for the representative of India at once to say "I will 
not do it". I had twice at that Conference to refuse. I was the first 
man sitting round that table to refuse to join in. in what every other 
Prime Minister had suggested on the question of Imperial Preference to 
which I definitely refused to commit India. The other occasion was when 
a proposal was made that we sho'Jld in buying stores in England give a 
definite preference in favour of the British manufacturer. I referred to 
the orders which I myself had issued in 1921, namely, that the High 
Commissioner for India and the Company railways too for that matter 
must follow one principle and one principle only, namely, $.at they must 
accept the lowest satisfactory tender; and I declined in any way to depart or 
derogate from those order!:!; but I did, going by past results, point out 
that a very large proportion of stores purchased abroad had as a matter 
of fact been purchased in England and I suggested that if British manu-
iacturers would bring their cost down I saw no reason why they should 
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not get a like lart'e proportion in future. And I should like to know· 
of any Member of this House who is prepared to blame me for making 
II. sttglgestion of that kind. 

The Honourable Mr. Cocke suggested that a column showing the s\ores. 
purchased through the Stores Department should be added to this column 
on page 50 of the Administration Report. We will certainly take that 
suggestion into consideration. He ~  asked whether there liad been 
any complaints against the ~ i .  St(5res Department. I have not got 
particulars of that matter; but the real reason why we have gone on with 
the policy I have just explained is the question of principle. We feel 
it is a matter of principle. If you do hold an Agent responsible for the 
efficient wor]png of his line it is wroD£ to take away from him so im-
portant a matter as the purchase of his stores. But as I have said we· 
order Agents as far as they can to make use of the Indian Stores Depart-
ment and in particular to take advantage of these running contracts. 

Sir, I oppose the motion. 

Mr. PrelidAult: The question is: 

.. That the Demand nnder the head 'Railway Board ' he reduced by Re. 1." 

The Assembly divided. 
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~ i  of Railway from General Finance. 

·Pandit Birday lIath lt1lDZl'1l: Sir, I qJ.ove: 

"That the Demand under the head 'Railway Board' be reduced by Be. 1." 

I will be as brief as possible on this subject, for I referred to it during 
~ coul'lOe of the discussion on the Railway Budget. There were three 
pomts that I wished then to be taken into consideration in this matter. 
and they were, that the capital redeemed by us up t6 March 1924,' and 
the expenditure incurred by us ;n connection with the item "Land and 
Subsidy" and the interest charges should be debited to capital and not 
to revenue· I wish to place three more points in this connection for 
consideration. The first is, how are we to know whether the new rail· 
ways are going to be paying; how are thei!' accounts to be· fleparated . from 
the other railways? That was a question put to Government a day or' 
two ago in connection with the general discussion, but I do not remember 
their havinp given any reply to this point. The other matter is with 
regard to the accounts of strategic ra.ilways. This was a ma.tter which 
was eonsidered by the Assembly in 1003 when Sir Malcolm Ra,\le-y liN' 
mised that it would be placed before, I believe. the Central Advisory 
Council, and that Council recommended that the accounts should be shown 
separately, that is, the aooounts of income and expenditure should be 
shown separately but that it was for some reason considered impracticable 
to make them a part of the Military BUdget. I am not sure whether what 
I have said is absolutely correct, but I have no doubt tbttt the substance 
does represent correotlv the meaning of the recommendation of the Central 
Advisorv Council. I" should like this matter to be considered, Sir. It 
may be" ltD inconvenience to have the size of the i i ~' Budget added 

·Spcech not corrected by the HonoUlrable Member. 
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to the Railway B ~e  It may be impolitic; perhaps Government 're-
gard it as imJ?ol!tic that they should allow the Military Budget to appe,ar 

e~ e  than It IS· But we hear frequent complaints from Members op-
pOSIte that the deduction made from the contributions by the Railways on 
account of strategil? lines does obscure the amount given to the general 
revenues by the raIlways. They would perhaps then reO'ard it as a con-
venience from their own point of view that the strategic lines should  form 
part of the Military Budget and that the commercial lines should be 
treated as a separate concern. 

Another point that I wish to dwell on before I sit down is the size of 
the depreciation fund. I want to know whether there is any principle 
governing the size of this fund. Have Government arrived at any deci-
sion as regards the size to whicr this fund is to be allowed to grow? What 
m their opinion is the extent of the burden that we should provide against 
by having this depreciation fund? And what are the most urgent reforms 
tbeypropose to effect, either in regard to railway travelling in general or 
in. regard to the improvement of rates and fares which they have in 
mmd, and what their total cost would be? For it is only by taking 
reasons like these into consideration tliat we can arrive at some reasoned 
estimate of the extent to which the depreciation fund should be allowed to 
grow. 

Lastly, Sir, I should like to state that even on general grounds, I 
would like the question of the separation of the Railway Budget i,to be 
reconsidered, for it would give us an excellent opportunity of reviewing 
the activities of the Railway Department during the last three years. Gov-
ernment said yesterday that they had absolutely no objection to a reconsi-
deration of this question, and that they would give every opportunity for it if 
the House so desired. r hope, therefore, that the House will make it 
clear to-day that it does want an opportunity for the reconsideration of 
this matter. 

Kr. A. Rangaswami Iyengar: I am glad Mr. Parsons' point of order 
is now at least not likely to be raised, but I want to deal with this matter 
from a different standpoint. I agree with my friend Pandit Hirday Nath 
Runzru that now that the three years' period of the railway convention 
bas expired, it is up to the Government to bring up the matter by means 
of a proper motion at the earliest possible opportunity, but whether it shall 
be at this Session or the next is a matter of the convenience of the 
House and of the time available. But the point that I want to be parti-
cularly considered is the loss on strategic lines that is assigned in this 
ealculation of the contribution to general revenues from railway finances. 
Honourable Members are aware that the original proposal of the Gov-
ernment as regards the contribution from the railway to general revenues 
was fixed at,5/6th of one per cent., and it was definitely found subse-
quently that that would be a very inadequate return, and it was increased 
to one per cent. in the negotiations that took place through various non-
official Members in which mv Honourable friend Sir Purshotamdas Thakur-
das took a leading part. Sir, I want to point out that by the opel'ation 
of the clause as regards the d'eduction out of the net contribution pay-
able to the .general revenues of the net loss on, strategic ~e  of a sum 
which now represents more than Ii crores, the actual net return to the 
general revenues from the railway receipts has actually been less than-l 
per cent· Sir, whether the strategic lines should be considered to be 
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merely military lines and should form part of the military budget is a 
question which I do not propose to deal with at present. But I take it, 
Sir, that the whole of the railway system is one property of the Gov-
ernment of India. It is not claimed that the strategic lines are not 
open to traffic; it is not claimed that ordinary passengers cannot travel 
on those lines. It is exactly the same kind of classification as between 
productive and protective lines. I cannot see that strategic lines could 
from the point of view of the business pllrl of the railway administration 
be treated differently from other lines which are called commercial lines· 
It is ~e  no doubt, that we incur a loss on strategic lines, but yet as 
part of the whole railway system of this country, we think it right that 
the whole of the railway system including these strategic lines, and the 
. extent of the development of these strategic lines is essentially a matter 
which comes within the purview of the Railway Budget. Therefore, 
Sir, I cannot see what principle there is in saying that the deduction of 
. the loss on strategic lines should be borne not by the entire surplus re-
alised from the commercial lines, but only from the contribution paid 
to the general revenues. My proposal would. be, and I would put it 
next time when this ~ e i  comes to be considered by this House, 
that the interest on the capital at charge and the loss in working strategic 
lines should be deducted not from the contribution after it is calculated 
but it should be deducted from the surplus profits realised from commercial 
lines before the one-fifth share of these profits is arrived at. The real posi-
tion is thiE>, there are losses on some railways, there are 8180 gains on some 
other railways, there are small profits on Sl)me railways, while there are 
larger profits on other railways. We must take all of them together and out 
of that determine the share which should go to the general revenues. It is 
not right that the loss· on a certain section of the lines. wherever that loss 
may be, sJ:tould be thrown on the tax-payer, and that where there are gains 
all that snould go to the railway business account. Again, Sir, i~ is a 
proposition whioh is by no means fraught with any serious consequences 
to the position of our reserve· I have worked out the result as it would 
be. if my proposal were accepted. For instance, I would say that the 
amount accruing to the general revenues under my scheme would be 7 
crores 42 lakhs in 1924-25. whereas the actual contribution to general 
revenues under the present system is 6 crores 78 lakhs. What I now 
propose, Sir, would have e ~ e  the size of the reserve at the Bnd of 
1927-28, from about 12 crores which it ·is DOW assumed to be to about 9 
crores· I do not, however, propose to disturb the arrangement as it is 
worked alreadv. but what I sav is that the result of distributing these 10,,'Ses 

on . strategic lines en-er the total realised profits of all the lines 
] P.M. in this countrv would be to give to the reSE\rve a somewhat smaller 
sum· Sir. it may be said, that we have llot to build up adequate reserves· 
But the reserves that accrue to our railways are intended for certain 
snecific purposes. The railway reserves ~  be used first, to secure 
the payment of an annual contribution to the general revenues· So far 
as WQ have seen. Sir. durinS! these three vears the .railway reserve has 
not been touched except for a £2W lakhs and during this year only for this 
purpose. It is next to be used to provide. if necessary. afor arrears of 
depreciation and for writinQ] down and for writing off capit.al. The amount 
~  credit for the depreciflt.ion fund iF: lairlv considerable. Then lastly 
it is to be used for strengthening-the financial position of the railwavs in 
order th8t the service rendered to the nublic mav he imnroveo and the 
tares and the ra.tes may be reauced. Sir, I Itgree that this reserve may 



, LEGISLATIVE ASSEMBU [24TH ~B. 1927. 

[Mr. A. Rangaswami Iyengar.] 

legitimately be ilsec..i. f.,r the improvement of amenities, the reduction of· 
rates and fares for the benefit of the public. But if it is sound that 
railways are a business proposition, I do not think it is sound busu{ess to· 
say that the rates and fares should be reduced so that every year crores 
from the reserves may be paid by way of subsidies to the railway users. 
The whole point in the determination of rates and fares is, as Sir Charles 
Innes has very often told us, whether the traffic will bear the reduction. 
If that is so, the rates '{llust be 80 arranged that they are a paying pro-
position, if not immediately, at any rate for the years to come. Therefore. 
the only proper purpose for which the reserves should be used is that of 
tiding over the transition period. For that purpose' the reserve which is 
. built up under the scheme which I propose is ample and more than ample, 
and I do think that tihe tax-payer who has lost so many crores by this 
railway programme, who has after so many years of mismanagement and· 
maladministration on these railways, found himself in the possession of 
a. property which yields him something should obtain some relief. I say, 
Sir, that the relief to the tax-payer is paramount and I do not think it is 
3 ~ policy to build up reserves of whose investment, as Mr. Chetty 
has pointed  out, we have no very' definite knowledge. They add to the· 
balances of the Government of India and I say,  Sir, that it is useless to 
,go on buildin:g up these balances and reserve without giving relief to the 
tax-payer. I say therefore that the losses .on strategic lines should be· 
8 deduction on the total profits that are available for distribution between' 
the tax-payer and the railway administration. That is a proposition 
-a very important proposition-which I think oug-ht to be considel'ed when 
the railway convention comes to be re-examined. . 

Xl. E. a. Neogy: Sir, I want to give my Honourable friend, Sir Charles 
Innes': an opportunity of explaining away one more inconsistency of his. 
Sir, speaking in the Council of State on the 11th September 1924, on the 
merits of State management of railways and of the necessity of having a 
8!lparation of the revenues of railways from the general revenues he' 
stated: 

"The dangers that I see in State management are the dangers that will .inevitably 
a"ise in India as India becomes more and more democratised and as your popular 
Assembly exercises more and more influence and control over the management of rail-
ways ..... In view of this experience 

(he refers to the experience of other countries) 
the modern tendency in democratic countries is, as the Council no doubt saw in 
the telegram which appeared quite recently stating Sir William Acworth's view, to 
guard against those dangers by separating off the railway finance from the general· 
finance and as far as possible getting your railways away from the interference of the 
popular Assembly." 

When my Honourable friend speaks in this House, he speaks in a quite 
different tone, and ~ take the opportunity of this debate to inquire what 
exactly he meant when he said this in the Council of Sta,te. Sir, reference 
has been made to the question of showing the expenditure on the strategic 
lines under the Railway Budg-et. This' is not a new question. It came 
up before the Acworth Committee and witness after i ~  having ex-
perience of the Government of India Finance Department and having 
experience of the management of Ind.ian railways, said that the real inten-
tion was, as a matter of fact, to keep down the military expenditure, or 
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rather to present a deceptive appearance to the public so that they might 
not know what amount exactly was being spent on military account. This· 
question again came up when we were considering the separation of railway 
finance from general finance; and my Honourable friend Sir Charles Innes 
succeeded in hoodwinking us by telling us: "Here you M"e, you always 
complaill that the Army Budget is not a votable item. Here you have 
an item of military expenditure which you will have the authority to vote 
every year. That was the inducement under which we agreed to the 
inclusion of this item in the Railway Budget." 

The Honourable Sir Basil Blackett: Sir, Mr. Neogy is an old. enemy 
of the separation of railway finance from general finance and I do not 
propose to follow him in re-opening some of the arguments with which 
he was unable. to convince his colleagues in the second Assembly. List-
ening to these debates in the last two or three days, I have felt some 
considerable regret that we had not .the advantage of Mr. K:unzru's pre-
sence in the last Assembly. He has evidently studied this subject with 
real care and with real understanding and my regret that he was not 
here with us three years ago to assist us in framing the present conven-
tion is increased by one. other consideration and that is that he is not 
fully aware of what took placewheIt that convention was framed, and he 
is apt to go back to the debates of 1922 and 1921 which were superseded 
entirely l:y what took place when tae railway separntion financewas 
introduced. The question whetherthesepa.mtion convention should be 
re-opened was answered by my Honourable friend Sir Charles Innes yester-
day or the day before when he said that, !O far as the Government are 
concerned. they have no objection whatsoever to the reconsideration of 
Jihe terms of that convention as soon as they are convinced that the House-
really desires it, though they are themselves of opinion that a year or two's 
delay would probably l:e advantageous because we should then have the 
advantage of the report on the accounts of the railways which is now in 
course of preparation, which will be of material assistance to us in arriving 
at conclUsions when lre come to reconsider the convention. 

The particular point which was raised by my friend, Mr. Rangaswami 
Iyengar, in regard to strategic railways is of course an important one from 
the point of both of the tax-payer and of the Railways. The objection to· 
the transfer of the cost of the strategic i ~ y  to the Army Budget is. 
first of all, that it would make that expenditure non-votable, secondly that 
the Railways are, as Mr. Rangaswami Iyengar pointed out, a single whole 
and run as a single whole bv the Railway Department. It is not the 
Military Department that makes the loss on running Railways though it 
may be that there 8l'e military reasons for the original building of the rail-
ways and that the original purpose of the rsilways was mainly strategic 
But you cannot, I think .. ask the Military Department cODveniently t,o 
beal" the whole loss on the running of the Railwa.ys unless you are pre-
pared at the same time to give them a say in the way the Railwa.ys are 
run. The ordinary aCcounting principles litre that the Department whi!ili 
is actually rQSponsible for the administration of a particular subject sh?uld 
bear the charges in connection vit,h it. If. however, the House are annoUB 
about the totRI of the militarv eX1>enditure of India, I shoJid be the last 
person to pretend that the coSt of the loss of working on strategic lines is' 
not part of our expenditure on defence; of course it is. It is merely an 
accounting question e ~ it i!' desirnble to transfer it from its present 
pla<le to the Military Budget and I think that on examinip.g the question. 
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with an open mind we shall come to the conclusion that there would be 
very considerable disadvantages in a transfer of the charge to the military 
. estimates. ' 

I do not think I need deal here with the point that was raised by Mr. 
Rangaswami Iyengar a little earlier about the great increase in the expen-
diture on stratt'lgic lines. I do not think that there are many new strategic 
lines in process of being built at the present time. There is one which 
was recommended by no less an authority than the Retrenchment Com-
mittee, its purpose being to save the cost of transportation charges to Fort 
Sandeman. That is a clear case where the result of building the railway 
is a saving on the Military Budget larger than the loss on the strategic 
railway when built. It is obviously only a question of accounting where 
.-exactly -you show the loss on strategic railways. 

As to the point that the Convention might provide that the loss on 
8trategic Railways should I::e charged before the share of the tax-payer in 
-thQ surplus profits is taken, it is a verv interesting suggestion and one 
-which might well be considered. I do not see that there is any objection 
;at all as a matter of arrangement to that proposal. But what we got to 
-when we were discussing this matter"in 1924 was the question how far 
you want to use your railways as a means of relieving the tax-payer. Is 
·a tax on transportation a good tax 1- It was the opinion of the Govern-
ment that on the whole the Railway Convention put ra.ther a larger charge 
on the Railways than they themselves thought desirable. On the other 
hand, from the point of view .of the Finance Member speaking as such, I 
-cannot !regret that I get an extra number of lakhs every year for the relief 
of the tax-payer. But at the same time I think we have £\"ot to stick very 
clearly to the principle that a tax on transportation is a bad tax and the 
contribution of the Railways should not be much more than what is 
reasonable in consideration of the fact that they are benefiting from the 
use of the credit of the Government and that they are not paying income-
tax. All these points will of course be consiiIered when we rreopen the 
question of the Rail.wa,y Convention. Speaking with some experience 
of the finances of India I would only make one request and that is, that 
Honourable "Meml::ers should not a,pproach it with a desire of going back 
to the bad old system when we were taking the total of our railway receipts 
as part of our income and the total of our railway expenditure as parrt of 
our expenditure. when alternately we were robbed by and robbed the 
Railways of their dues. The question always comes down at the last ~e 
to this, how far are you justified in using the Railways in e i~  of the 
general tax-paver? It means that thev are charging higher fares to the 
users of the Railways. which is probablv not in the economic interest of 
the country if you ui.sist on obtaining a ·larrger dividend from the Railways 
·at the expense of the consumer of the Railways in aid of the tax-payer. 
That is the simple proposition which you have to discuss w!Iatever the 
details of the Convention of the separation of the Railwav Budget from 
the General Budget. The sarne point is really the point whicb was nised 
bv Mr. Kunzru in regard to the land and subsidies Question. We had 
that out verv fullvin 1924. If you want to secure for the tax-payer a 
return on ~ present value of the land and the accumulated compound 
interest. plus principal and the subsidies given years ago if thev really 
exist. then vou must chaTJ2;e very much hi!rheJ.41 rates and fares t,han you 
,do at present. That is merely a question of ..... 
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P&Ildit Hilday Hath ][WlZru: May I point out that I did not S8'-a word 
about accumulated compound interest. .. 

The Honourable Sir Basil Blackett: I was only dragging it in just to, 
accumulate the points. I do not think that it is entirely true to say-that 
was another point we had out in the 1924 discussions--that the Railways 
have been an enormous loss to the tax-payer of India for generations. The 
Railways are inclined to sa'y that e~ have sometimes contributed much. 
larger sums . than they ought to have done, and that obviously thev were 
doing so during the War. Whatever the details of what happened 50· 
years, 20 years,. or 10 years ago may be, we simply come back to the 
general proposition, how much do you want to charge the. present user of 
Rai'lways for using them in order that you may benefit the tax-payer and. 
reduce the amount that you are taxing him. We had arrived at a con-
vention which in a sense wiped out the past so far a.sthe question of pa.st 
losses and gains were concerned. We arrived at a figure of the present 
capital at charge of the Rfl.ilways an which the Railways should pay interest' 
and contribution to the Government-to the tax-payer-and it is on that 
basis that 'l'ates and fares have at present boon fixed and the contribution' 
to the tax-payer has been fixed. You can increase the contribution by 
increasing the rates and fares. Yoq, can 'l'educe the contril:ution and help' 
to reduce rates and fares. 

The special question of the reserves, which my friend Mr. Rangaswamir 
Iyengar raised, comes up there. We do not want to build up a large-
reserve for the pleasure of looking at it. We want it there for use and' 
one of its important uses is that when. the time seems to oe coming for' 
reduction of rates and fares, vou (lan be bolder. You can take more risks 
in introducing ,reduced rates' and' fares. It. must always be a matter of 
estimate how much you are going to recover by way of additions!. traffic-
and you cannot be sure what the effect of the reductions may be. During 
that period when you may be making losses which you are not meeting out of 
revenue, it is very useful to have a reserve which you can fall oack upon to 
tide over that period where :-ou do not know the effect of the reductions 
you have made. In regard to the reserves there is one other point I 
should like to touch upon and that is the. question of their investment. I' 
have never been happy about the position under which the reserves accu-
mulated by the Railways are simply merged in the general balances of the' 
Government. It is true that it is a better system_ than the previous 
arrangement by which you simply took the receipts into the revenue and 
the working expenses into the expenditure of the Government of India. 
We ha,ve been working on a scheme which would arrange for some sort of 
funding of the various portions of our balances which now represent capital 
lent to the Government from such sources as Provident Furid. Railwa\r re-
serve and so on, and if that scheme could be worked out. as I hope it" may 
be,-but it cannot be done verv quickly,-I ho-pe to be able to t.ake one step 
further towards what is now onlv the ultimate ideal, the time when the Rail-
ways will depend entirelv on th'eil' own credit and will borrow in the market 
on their own credit and keep their resources for themselves, and not merge 
them inside the Government balance. .The. interest tha.t is paid on the-
balances of the resel"Ve is the general rate of interest paid ~y the Govem-
roent on Rl1 the funds thRt they keep jn that form in their balances. 

Xr. A. Rangaswami Iyengar: What is the exact pel'C'entage. ~

I know? 
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The lIonou,r*e Sir Basil Blackett: At the moment it is about 8i per 
cent., i. e., 1 per c( nt. below the rate at which Government is borrowmg. 
A small portion of tills reserve, to complete the picture, is invested in the 
shares of some branch lines and it has been separately invested in one or 
,wo instances, but generally speaking, we are still in the difficulty t1!.at the 
money market in India is not big enough to have both the Government of 
fudia a.nd the Railways as separate borrowers competing against e:wh other 
or even working in dissociation. Until we reach that time, \Ve have got 
some absence of completeness in our separation. That is something for 
the future, but I do not think it can be immediately realised. I do not 
propose to deal with the other smaller points which  were raised by Mr. 
Kunzru and will leave them for Mr. Parsons to deal with when the debate 
. continues . 

.,. a. ~. ~~ O)aetty (Salem andCoimbatore cum North 
Areot: ~  RuraJ.): Sir, there has been a general desire 
o expressed on this side of the House that the time has come when we ought 
to .examine the convention arrived at ~ ee years ago in the light of the 
o e.xperiellce gained ao far. Before the House is actually given an opportu-
nity to re-examine the convention, I think it will facilitate our work if we 
Coan have the repmt of Sir Arthur Dipkinson and his s88istants about the 
system of accounting on the Indian Railways, and it will further facilitate 
discussion of matters in this House, if the Financial Commissioner for Rail-
ways will place the resuUs of this investigation before the Standing Finance 
Committee for Railways before actual discussion takes pl:we in this House. 
I do not know st present, Sir, when the Financial Commissioner expects 
o to get ~  report; but under any circumstances it would perhaps be desir-
able that we should have this discussion about the convention before the 
next Budget is actually pres"Snted to this House; and if this js accep";.ed it 
would perhaps be convenient for this House if it is given an opportunity to 
discuss the mll;tter at its September meeting. I do hope that my friend the 
Financial Commissioner will take the necessary steps to expedite the reccipt 
of this report and place it for consideration before the Standing Finance 
. Committee. 

Sir, my Honourable friend Mr. Rangaswami Iyengar raised the e ~i  

of the contribution which the Railways are making to the General Budget. 
There is no secret that on this point myself and my Honourable friend hold 
different views. I expressed during the debate ' ~ year that to ask the 
Railway Administration to pay a contribution to the general revenues is 
tantamount to putting a tax on transportation in the country. (Mr. A. 
Rangaswami Iyengar: "No.") I would be satisfied if the Railway Admi-
nistration is placed in such a position as would enable them to give the most 
fific;ient service ~  the travelling public at the cheapest rate possible; and 
if this principle is accepted, I do not find any .justification for my Honour-
able friend, Sir Basil Blackett, to extract as much money as possible from 
the Railway Administration to enable him to balance rus Budge':.. The 
General Budget of the Government of India, Sir, must be balanced without 
this oontribution from the Railways, and unless this is done, I canno'c ca:11 
the General Budget of my Honourable friend a balanced budget. Speak-
ing on the general .discussion,· I asked for some informa.tion as to the exact 
percentage "Of illte:6st '~  the . Go'\'ernment of India is paying on the 
balances of the R8J.lways and my Honourable friend has just now told lUI 
that the i~ y A i i~ i  is ~  about ~~  cent. onits l'eRerv.es . 
. Now, I put it to you, 811', whether at IS proper that the RaHwav Aqmini,,-
o tration should invest its own amount of very nearly 22 crores· of rupees 
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--at 3t per cent. and borrow from my Honourable friend himself at 4t per-
.eent. I submit it is not an equitable treatment. When we re-examine 
the convention and when the accounts of the Railways are placed on & 

better basis, I do hope that steps will be taken, as I suggested the other 
~ y  to invest the railway reserves in more permanent securities thereby 
.enabling the RaHway AdminiBotration to get a reasonable interest. 
The Assembly then' adjourned for Lunch till Half Past Two of \he 

·Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the Clock, 
Mr. President in the Chair. 

:Mr • .A. A.. L. Panou: Sir, I wish to rise at once to reply to certain quei!-
-gons which were ra:ised by my friend, Mr. Chetty. He suggested, and I 
-myself am inclined to agree with him that this House .  .  .  .  . 

• awab Sir Sahlb"acIa Abdul Qalyum (North West Frontier Provinoe: 
:Nominated Non-Official): Have wea quorum, Sir? 

JIr. PreaiPDt: We have got s. IlUOl'\lID. 
Ilr. A.. A.. L. PvsDaI: He has suggested, and I am inclined to agree 

-with him that ,this House, and indeed a.ll the authorities who deal with the 
matter, will find it more convenient to consider any revision of the separa-
-tion convention after we have e ~ e  Sir Arthur Dickinson's report, and h. 
asked me whether I should be prepared to put that report before the Stand-
ing Finance Committee for Railways; and also when we were likely to get 
it On the first question I can give a definite answer. I have every intention 
of putting ,';,hat report, as soon as I pos3ibly can, before the Standing Finance 
·Committee and of taking their advice, as soon as we have ourselve\> con-
-sidered it, on the whole subject; and I shaH also want -to take their advice 
as to the procedure to be adopted in laying ,the question of the revision of 
the separatioD convention before the House. On the second question, as to 
when we shaH receive the report, I cannot give quite so definite an answer, 
but I will attempt to discover when we are likely to get it before the end 
of the Session and will let the Standing Finance Committee know. My 
present information is that we are likely to get a report from Sir Arthur 
Dickinson and his Committee probably abou';, the beginning of June, but I 
am not quite sure whether that. wiIl be a preliminary or a final report. 

There was ODe other point raised by Mr. Chetty to which I should like 
to refer. He asked me why we only got so low a rate of i ~e e  on our 
reserved depreciation fund balances from the Honourable the Finance Mem-
ber. We get, as t.he Honourable Sir Basil Blackett explained, one per 
cent. or about one per cent. below the rate at which ~ e Government of 
India have been borrowing. The answer is that though we in the RaiIway 
Department may look upon our reserves as a more or less permanent in-
vest.ment, only to be ,l;renched upC'n in times, I will not say of emergency, 
but of difficulty, from the point of view of the ('70vernment of India in whost' 
general balances those reserves are merged, it is short term money and the 
rat·e which we get on .~ e e~ is, considering the size of the balances of 
the Government of India. pl\rlicularly in the hot weather, pro1>aMy ail large, 
if not larger,than they themselves can get on those bal8Iices. 

Mr. Kunzru asked why we did not at e e~  debit to capital intePeet 
'<luring construction, particularly on, I think, the expenditure on new lines. 
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I am not sure whetaer he ~  referred to open line projects. That again. 
I may say. we cannvt abme to a decision on before we receive the. Dickinson 
repOl1ii. I know that ODe or two Members who have spoken tome on the 
subject think we are too much of financial purists; in this matter ::. thiuk 
they hold that we do not follow business practice. My own v.iew is that 
there is a good deal ,'xl be said on both sides. Eveh if (this is only a provi-
sional view, I do not wish to commit myseII,) even if we did charge interest 
dur;ing construction to capital, it would be a type of preliminary e,xpense to 
be charged off as soon as .~ e lines were beginning to work at a profit by 
writing it back to revenue. 

Mr. Kunzru 6'lso asked me the question how we could know, after a. 
new line has been opened, whether it is paying. I do not think at the 
moment I can give a definite answer. There is no doubt thai;, taking all 
our new construction as a whole, we can obtain an idea whether we have 
done well out of them after some years, from a general survey of the finan-
cial results of the whole svstem of which they form extensions. I cannot 
for the moment see any ~e  by which we could-say five or six years 
after the opening of a new Hne-'-say quite definitely that itl has. been paying 
the return which when we originally proposed ~  take it up,' we expected 
we might get from it, because III the .meantime rates wd fBl'es .might have 
risen or fallen. And also it would be impossible, I think. with any ~  

system to say definitely what ac,:ual extra earnings we were getting from 
an individual line, because those earnings are not only obtained from carry-
ing traffic over that line itself but over other parts of the same system and 
other systems for varying distances. I will. however, certainly consider the 
question and see whether we can get hold of any s.vstem by which we can. 
after a period of years, test the ~' of our i~  assumptions. 

Those, Sir, are, I think, all the points which have been raised in thi!l 
debate, to which the Honourable the Finance Member has not alreaih 
replied. I tnlstthat in view of the explanations given the Honourable 
Member will be prepared to withdraw his motion. ' 

Pandit Hirday Hath Kunzru : If it is unders:ood that after the Dickin-
son Committee has reported, the House will be given an opportunity to dis-
cuss the matter, I will not press my motion. . . 

The Honourable Sir Oharles Innes: Yes, Sir. 

Pandit Hirday Hath Kunzru: I ask for leave to withdraw my amend-
ment. 

The amendment was, by leave 'of the Assembly, withdrawn. 

Form of Budget and Statistic8. 

*Paildit Hirday Hath Kunzru: I move: 
"That the Demand under the head 'Railway Board' be reduced by Re. 1." 

I mentioned the other day that it was desirable, in the interests of 
most. of us, ,,"hat fuller inform'ation should be given in the Budget than is 
contained at present. It should be more detailed, and in the second place 
it should enable us to take a comparative view of the income and .expen-
diture of the various railways. We get at e e ~ a separate statement of 
their income and expenditure, both charg.ed to revenue and to capital. .I 
shouM certainly like that these estimates should be i e ~ . us ina form 
which would enable us to compare the "'orking of different lines. 

"Speech not corrected b~' the Honourable Member. 
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As regards the statistics, I want to bring two points to the notice of 
• Government. Till recently the second volume of the Railway Administra-
tion Report used to give st:parately .the number of first, second and third 
,class passengeg> and the holders of season and vendors 'tickets. That prac-
tice has now been discontinued and it is therefore difficult to compare the 
figures, say for 1925-26, with the £:gures for past years. Now this informa-
tion I know is avai:l.able at present in Volume I of the Report, but there is 
no guarantee that that practice will be continued. I understand that there 
is no form fixed for the manner in which that part of the Report is to be 
made which is contained in Volume 1. Lt is only the statistics, I believe, 
-that are fixed. I should like therefore that the statistics relating to the 
number of passengers should be given in the old form. The other point 
that I wish to bring forward is in connection with the statistics given, I 
believe, at the end of Volume I with regard to the number of vacancies 
occurring every year and the manner in which they are filled up. Now in 
the Report for 1924-25 I believe the men newly appointed were classified 
as Europeans, Anglo-Indians, Muslims and non-Muslims, but the classifi-
cation adopted in the Report for 1925-26 is a different one. There the new 
appointments are classed under European, Hindu, Muslim and others. 
Here again I ask that the old form should be followed and for a particular 
reason. I have no desire to look upon Anglo-Indians otherwise than as 
Indians. All those who are bornin.this counfry and whl;> regard i.t them-
selves as their mother country must be regarded by all sections of Indians 
as being in every sense of the term Indians. But as Sir Charles Innes 
himself recognised in presenting the budget statement for 1924-25, there 
has been a complaint and a pointed complaint in this House on several 
occasions that discrimination has been shown in favour of one section of 
the population to ,!.he disadvantage of other I;!ections. If that is recognised, 
surely our statistics should enah-Ie us to see how far the injustice then done 
to the other sections of the population is redressed in future. Lastly, I 
want to suggest that we should be given not merely the number of vacan-
cies filled up every year, but, so to say, the names of ~ e various posts that 
fall vacant in each department. We should be able to see what were the 
posts that fell vacant and. what were the qualifications required of ,the 
men to be appointed to these posts, for it is onlv when such information 
is given that we can see how far ,the statement made that persons of the 
requisite qualification were not available can be regarded as sufficient by 
this House. 

Mr. O. Duralswamy Aiyangar (Madras ceded districts and Chittoor: 
'Non-Muhammadan Rural): Sir, I rise to ask that one point may be made 
clear to me with reference to this Budget. On various demands we find 
certain items are voted and certain are non-voted. Section 67-A of the 
Government of India Act, sub-c1ause (3) [Ii), says: 

"Expenditure of which the amount is prescribed by or under any law" 

is not voted. Similarly, Sir, under sub-clause (3) [Iii) salaries 80Dd penSIOns 
of persons. appointe? by or with approval of His Majesty or by the Secretary 
or State II) CouncIl are not voted, and sub-clause (3) (iv) makes other 
exceptions. Sub-clause (5) makes all other it.ems votable. Under section 
. ~ of the Indian Railways Act t'he authority for appointing Railway Inspectors 
18 entirely vested in the Governor General in Council. If sB, Sir, I want. 
to know why, under t.he heading , Inspection ' anv item can come under 
. non-votable. On. the other hand we find Rs. 2,81,000 are put down 88 'non-
-votable under the heading·' Inspection '. whilst under the Act thev are aM , . 

" 
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persons who ought ; 0 be appointed by the Governor.' General in Council" 
and as such the 1UIl0unts which are demanded under that heading ought 
to be put under ' votable '. .' 
JIr. A.A. L. ParSODS: Sir, may I reply first to the poiIit raised by my 

friend Mr. Duraiswamy Aiyangar? He haa asked why certain of the item!? 
.under the head' Inspection' are shown as non-votable. The answer is that 

~ appropriations there proposed are for officers who were appointed by 
the Secretary of State. They may be appointed to those particular posts 
by the Governor General in Council for the purposes of the Act, but they 

~ appointed to the services to which they belong by the Secretary of 
State. 

Mr. C. Duraiswamy Aiyangar: May I ask the Honourable Member 
whether the Government have ,got the right to take away from this House 
any items which come under ' votable ' because persons appointed by the 
Secretary of State to some other posts are taken qver to this Department? 

Mr. A. A. L. Parsons: There is no question of taking away any parti-
~  items from the vote of this House. 

If I mJ.y. I will now tum to the questions which were put by Mr. Kunzru_ 
He asked that the Budget should ill certain respects show more detaiL 
The position is that the form of the Budget, was settled with the agreement. 
of the Standing Finance Committee and at the time this form was origin-
ally laid 1>efore the House it received their approval. If, as I think is 
quite probable, when we get Sir Arthur Dickinson's report, we alter to a 
considerable extent the form of our accounts, I have little doubt we shall 
have to alter, again' with the/concurrence of this House, the form of our 
estimates and we will then certainly consider any suggestions which have 
been made either now by Mr. Kunzru or in the course of this debate to 
see if we cannot' get the form still more into a shape which will meet the 
needf! of the Members of this House. 'fhe difficulty, of course, is that the 
nel'ds of individual Members differ. My reply is very much the same 
with regard to the statistics. The fact that we have transferred one 
particular statement from Volume II of the Railway Board's Report 
to Volume I does not indicate any intention on our part to abandon that 
statement, and we shall certainly continue the particular statement to 
which the Honourable Member referred. For the rest he sugge,sted 
certain modifications in a statement which we have recently given in reply 
to the demand of this House showing vacancies each year, and asked for 
rat.her fuller information, names of appointments and so on in that state-
mtlnt. Again, we will very carefully consider that suggestion as also any 
other suggestions that Honourable Members may like to make for the im-
provement of statistics given in our annual Report so as to make it more 
useful to the House. I hope the Honourable Member, in view of this 
undertaking, will withdtaw his motion. 

Mr. X. C. Neogy: Sir, I find that for the first time in the Administration 
Report on Railways, for 1925-1926, Hindus and Muslims have been classed 
under "statutory Indians" and I should like my Honourable, friend Mr. 
Graham t,) tell me whether my claim to be called an Indian depends Oil 
any Statute. 

Mr. L. Graham (Secretary, Legislative e e ~ I think I am 
entitled to notice of that question. 
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JIr. X. C. Beogy: Sir, I thought ~  ~ e~  " ~ y India';t" 
was devised for the benefit of a commuruty which IS yet dubIOUS as to Its 
nationality which calls itself Indian arid yet whose representative in this 
House sits' in the European group as a member of that party. I was read-
ina a newspaper that I received only yesterday evening, and what do I 
fi;d? Here is a letter from an Anglo-Indian gentleman and in it he makes 
the illuminating statement that an Anglo-Indian is an Indian and hail 
always been so, and he has a right to be treated ~  ~  so . ~  as he do?s 
not forfeit his citizenship; and that an Anglo-IndIan IS a Bntlsher and WIll 
continue to be so until he can claim no right to the name by virtue of his 
descent. My objection i.s to being ~e  in the same e ~ as 
Mr. Facing Bothways. SIr, I very much WIsh that my b ~ frlen.d 
Mr. Parsolls will see his way to-revert to the old system of presentmg thIS 
pa..-ticular set of statistics; and I do not think we need wait for the Dickin-
son Committee for this little change. . 

Pandit Kirday Bath ltum:ru: Sir, I ask for leave to withdraw the 
motion. 
The mohon was, by leave of the Assembly, withdrawn. 

Pandit Kilday Bath Xum:ru: Sir, I find that motion No. 15 which 
stands in the name of my Honourable friend Mr. Joshi is more compre-
hensive than my motion (No. 11). I will therefore express my views when 
his motion is taken into consideration. 
IIr. Bhabendra Chandra Roy (Presidency Division: Non-Muh'lmmadan 

Rural): Sir, as this matter regarding the failure of Government to appoint 
an Indian on the Railway Board has already been discussed I de not want 
to move the motion standing in my name, No. 12. 

Grievances of Subordinate Railway Employees. 
1Ir. M. X. Acha.rya (South Arcot cum Chingleput: Non-Muhammadan 

Rural): Sir, the next item, No. 13,* has already been discussed; but jf 
I am pennitted to do so I will take what is printed as No. 14 on this list: 
"That the Demand under the head 'Railway Board' be reduced by Re. 1." (Gov-

ernment's non-acceptance of the Assembly ResolJItion recommending an enquiry into 
the grievances of subordinate railway employees). 

Sir, this is an old story, old at least to those Members who happened to 
be here in the last Assembly. It will be within the memory of them all 
how in 1925 this House after a very long debate passed a Resolution, 
namely, recommending to the Government an enquiry into the grievances 
of subordinate railway employees through the Railway Advisory Council 
or a Committee thereof. That was in February, 1925. Last year, Sir, 
the sam& question was taken up because the Government had disregarded 
the Resolution of this House--or, if I am to be technically correct, had 
not i e~ e  but did not give effect to the Resolution with all respect 
to this House. I say this, Sir, because I fear my Honourable friend Sir 
Charles Innes will get up and say there is no question 6f regard or respect 
due to this House and thin!("s Qf that kind. He wUl say that Government 
ga:ve its most careful consideration to the Resolution that was passed by 
thIS House, and after very careful consideration they decided not to give 
effect to it. If that is the fonn in which it should be put I have ll"l objec-
tion to put it in that fonn; but the net result is the same, tlytt the Gov-
ernment have not yet chosen to carry out the reaommendation made by 

... That the Demand under the"'head • RaRwav Board' be reduced by Re. 1. (Non-
appointment of Indians 011 the 1tailway Baud)." 

c 2 
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this House in 1925 I ud wessed upon. the Government last y~  at the time 
of the Railway Budget in exactly the same form as the motlou DOW before 
~be House.l::i.ir, I may be pemlitted to poiut out that the attitude of the 
Honourable the Commerce Member throughout, from the very begiuuing, 
from the first time this Hesolutiou was iutroduced iu this House, has beeu 
out'· of uucompromisiug oppositiou. He put forth several pleas. Iu the 
first place he said that there were uo geueral grievauces. Theu he said 
that there wus no demaud for au euquiry into their grievauces by the rail-
way employees themselves; that the de maud was a fabricated or mauu-
factured demaud for which he thought my Houourable frieud Mr. Joshi 
there was responsible. Theu later ou he told this House, especially last 
year, that everythiug ueedful was being doue by meaus of some commuui-
catiou or circular  addressed by the Departmeut to the various Railway 
Admiuistratious. He maintaiued that this was a very duugerous proposal, 
au enquiry in the case of 700,000 men to fiud out exactly what their lot in 
life was; and if this Resolutiou was to be giveu effect t6 very uutoward 
consequeuces would follow. All these things which were said by tbe 
Houourable Member at the time should be familiar to most old 
Members of this House. I am simply repeating them very briefly iu order 
to remiud the old Members aud to inform those who are new to this House, 
that unfortuuately the attitude taken by Sir Charles lnues over this very 
innocent Resolutiou has been one of utter lack of sympathy. Sir, I was 
surprised to hear from him that there was no real demand from the em'-
ployees themselves; and as I fear he may again persist in that plea I would 
like to draw his attentIon to what materials I have before me. He said 
last year-at the beginniug he said there were no grievances at all. Then 
later on he was pleased to admit that there were some grievances, though 
not with regard to pay and wages and thiugs of that kind. This is 
what he said in 1925. There were no geueral grievances with regard to 
pay aud allowauces; that there may be other grievauces, he did uot deny, 
though he thought the proper way to deal with these other grievances was 
by putting pressure upon him, not by eutrustiug the matter to 9. com-
mittee of the Central Advisory CounciL I repeat that he began by saying 
there were no grievauces in regard to pay and allowances; and then he 
said last year: 

"What we feel strongly is that if we had apoointed this commission of enquiry we 
might havE' created seriouR trouble ....... We had no evidence before us that 
there was any demand on the part of our railway employees for a commission of en-
quiry. As far as we know" 

-there was ample evidence available for that I suppose-

"As far as we know the demand for enquiry came from .~. Joshi himself and not 
from the railway empl,yees." 

Sir, as far as I kuow-l am uot of cOurse part of the Government of India 
and I have no access to all the sources of information open to the Honour-
able the CommeJ:Ce Member-9ut to the best of my knowledge, I thought, 
Eflr, wheu I moved this Resolution in 1925 there were a lot of railway em-
ployees who had seut. a lot of letters to me asking me to move this Resolu-
tion in their behalf. If I had not known that they wanted it badly, I 
should not h'8ve wasted my timt> 'or ~ 'e i  ~ HouBe in ..moving 'the 
Resolution or iu tryiug my best to foreeif on the attention of thistt6use. 
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Therefore, Sir, I am not pleading for Mr. Joshi---he is able to take care 
of himself-but I would draw the attention of the Honourable the Com-
merce Member to the fact that there were many resolutions passed at 
many conferences of railway employees.' There was, I think, the All-India 

Railway Federation which met last year I\nd which emphatically 
:I P.lt, demanded this inquiry. There were other conferences of rail-
way men very earnestly praying for this inquiry into their grievances. I 
do not wish to tire the patience of this House, but I have got here a lot 
of these resolutions passed by railway conferences and railway unions 
praying for an inquiry into their grievances; and I do not believe that any 
Member, at least on this side of the House, is going to take literally the 
statement that the Government, the all-knowing Government, have no 
evidence before them to show that there was any demand on the part of 
the men themselves, these struggling men, for some kind of inquiry into 
their grievances and for some redress of their legitimate grievances. There-
fore, Sir, I hope that that plea will not be advanced now. 

A statement was made last year-by the Honourable the Commerce 
Member that a circular was being sent round to the various Railway Ad-
ministrations and everything 'needful was being done by the administra-
tions to. see that all legitimate grievances were redressed. I wish, Sir, 
that  that circular had the desired e£f«!ct. It is probable that the eircul8l" 
was sent out with the best of intentions; but unfortunately we live in 8 
wOI'ld in which good in1lentions do not carry us very far. Therefore; in 
!!pite of this very charitable circular of the Government asking the Railwsy 
~ i i i  to redress all legitimate grievances, there they are to-daY. 
Jl1st as they were in 1924 or 1925; and the men are feeling their lot very 
keenly. 

I may state at once what those grievlWces are in just a few words: 

Insufficient ~ e  of pay; 

Insecurity of service; 

Fines and punishment.; 
Ill-treatment and unsympathetic attitude of the Railway 

Administrations towards railway unions. 

Sir, the other day in this House in reply to a question the 
Honourable Sir Charles Innes admitted that the lowest scale 
of pay on certain railways came down to as low 8S Rs. 20 ~ the case of 
clerks, and Rs. 9 or Rs. 13 in the case of workmen, that IS less than 
8ll.D8S 5 and 7 per day. There it is on page 385 of the proceedings of the 
2nd February. In reply to one of my questiolls the Honourable Sir Charles 
Innes said: 

"The minimum rates of pay of the lowest paid non. skilled workers in the Bengal 
Nagpur Railway is Rs. 9  a month for women and boys 'and Rs. 13-8-0 a month for 
JReIl. The minimum pay of the lowest paid clerical staff is Rs. 28 per mensem. The 
starting pay of junior clerks in the South Indian Railway if Rs. 2O-8·G." 

I may add rising by increments of Rs. 1-8 to Rs. 46. On the Madras and 
Southern Mahratta Railway it is Rs. 20 rising by increments of Rs. 2 
to Rs. 30, on the Eastern Bengal Railway Rs. ~ increment 
RR. 4--maximum Rs. 40; on the Bengal Nagpur Rallway, Us. 28-annual 
increment Rs. 4--maximum lts. 40; on \he Oudh ~ Rohilkhand Railwa.y 
(now East Indian Railway), Rs. 40:--annual inorement Rs 3; on the 
Bombay, Baroda and Central India Railway, Ra. 40--5-55; on the 
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Great Indian Peninsula l\ailway, Rs. 40--5--80; and so on. This is my 
case; and here are the actual figures which cannot be contradicted. The 
starting salary on the Madras and Southern Mahratta Railway for clerks 
is Rs. 20 and on the South Indian Railway, Rs. 20·8. Here I have got 
some of the latest communications of the unions in their magazines saying 
'j;hat, in spite of all their endeavours and appeals to the Agents, in spite of 
thp circular of the Government, in spite of the earnest and humble efforts 
made by the clerks concerned to touch the heart of the Agents, they are 
where they were. The Agent of the South Indian Railway seems to have 
told them that it was aU a question of supply and demand, and unfort.unately 
that is the plea put forward by the Honourable the Commerce Member 
also in reply to the question to which I referred just now. Mr. Jamnadalil 
Mehta asked: 

«Does the Honourable. Member regard Rs. 9 as a human wage for a human being! 

'TAe Honourable Sir Oharlu Innes: I imagine, Sir, that a e.~y large number at any 
·:tate of agricultural workers in this country get a great deal less than Rs. 9  a month. 
Perhaps the best answer that I can give the Honourable Membe.r is that we get for 
every vacancy in the railway a great many applicants." 

And that, Sir, is to be the principle that 'governs all these matters, the 
law of supply and demand. I am ready to confess, Sir, that as one of the 
results of the present system of education we turn out of our schools and 
colleges every year thousands of young men who are hungry, who are pre· 
pared to accept anything t1!ey canget-Rs. 15, Rs. 20, Rs. 25, Rs. 28 or 
Rs. 30,' indeed anything that they can get; and this problem of unemploy-
ment will have to be tackled by the Central Government sooner or later. 
I am glad in this connection to note that tbe Government of the Punjab 
at least has taken steps to appoint some committee tD inquire into this 
problem, that at least one province has taken steps to deal seriously with 
the matter. I am prepared to admit that in the Madras Presidency these 
young men who come out of schools and colleges and have nothing other-
wise to do, not being technically trained, have to get at something and 
they grab at the merest chance of getting anything, and so they are prepared 
to accept anything, however low. The question is not whether there are 
not men willing to accept jobs on these low salaries, but whether the 
Government  thinks that these are wages on which a young man of 25 
or 30 will be able to do his work well, who probably has a small family to 
support-a wife and perhaps a child or two. How can they live on Rs. 20 
or Rs. 25? That is the question, Sir, which has to be put to the Govern. 
ment here and to the Agent there. The Agent is absolutely unconcerned 
whether the man is content or not content; he thinks that the'man is a 
. machine. He says" You must work on Rs. 20; next year you will get 
Rs. 1·8 more and next year another Rs. 1·8, until you get in 17 or 18' 
years the magnificent maximum of Rs. 46." Therefore, Sir, there is 
that question of a living wage there; and yet the Honourable' Sir Charles 
Innes says that so far las he knows there was never a grievance regarding 
pay and allowances on the part of clerks or regarding wages on the part of 
workmen. 

Then, again, Sir, it was said that. the women and men in factories got 
between five annas ~ six annas a day; or sometimes only four and .five; 
and the b~e Sir .Charles Innp.!i had the goodness to say tihatagri-
cultural labourers m India get no more. I -do not know what ~' ~ . 
tural labourer in Northern India gets; but r do know that in i ~ i  
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agricultural labourers very often prefer to get their wages in kind and not 
in money. I know in many districts the labourers get so much paddy 
or ground·nuts ,!lndthings of that kind getting in kind, is much more profi. 
table to them. There is a great deal of difference certainly between the 
labourer on the .farm !lnd the workman in the towns. The agricultural 
labourer has no l'ent to pay; he gets a piece of land and he puts up a few 
mud walls and' a ,thatched roof; he does not purchase his firewood; he 
.does not purchase various other articles of food; the corn is produced on 
'the land and if he can get a few measures of paddy he is quite satisfied. 
Do vou expect a man at Kharagpur or Calcutta or Nflgapatam or wherever 
else" you have your workshops to be able to live at the same rate of wages 
'as the other does-on four or six annas a day'? At Kharagpur you pay 
these women and boys some 4 annas 'and the men seven annas a 
·day. I repeat that this question will have to be gone into very carefully 
by a committee . 

The Revd. Dr. E ••. )[acphail ~  European): May I ask the 
Honourable Member, Sir, 

Kr .•. X. Acharya: To find out whether these are living wages, ~e  
,on which a. human being can subsist. 

I do not want to take up more time, Sir; I am sorry fa see that my 
·old professor is getting impatient; he used to teach us to be patient when 
we were his pupils. However that was in another place. My friend 
reminds me that we used to put up with very much more tiresome lectures 
when we were at college. However I am not anxious to detain tIie House 
further. There are these many many difficulties; and all that we ask, Sir, 
is that some responsible committee should go out, if possible with my dear 
.old master on it, and find out what the living wages of these people are 
and what is needed to better their conditions. And what is the attitude 
of the Government towards that question, Sir? "No grievances, first: 
then, the employees do not want any committee." It is as if we are told 
that a man struggling in the water, and about to be drowned does not 
want any help to be given to him to be drawn out of the water and landed 
·on the bank. Is anybody going to believe all these pleas'? 

Lastly, Sir, it is said that the Agents of the Railways have been asked 
-to look into these matters. I know. Sir, the Agents are human. I am 
not blaming them at all. But very often the trouble comes not from the 
Agents, but from their subordinates; and one particular (lomplaint that I have 
in mind is entirely due to the action of the subordinates, not of the Agents. 
We have got here the theory of "the man on the spot". The Agents have 
no doubt got their good intentions; they are doubtless actuated by the best 
of motives, I do not deny that at all; bul it is their subordinates who ale 
responsible for most if not all these troubles. I de not believe that there 
'is any Agent who will tUIrD out his subordinates for not carrying out his 
orders; I do not believe that even the Honourable the Commerce Member 
will turn out any of his !.ubordinates for not carrying out his orders. There 
Will be palliatiVes and there will be explana,tions as to why the orders have 
not been executed. So e ~  the reason may be, however good the 
Intentions of the Agents may btl, or of the Members on the oopposite side. 
1 am very sorry to say, Sir, the men suffer and ~  they rot and roi;; 
and when we come here ani} s@k for a committee of inquiry to look into their 
grievances. we are at once told that the.men do not want a {lOmmi8Sion of 
~ i y. Sir, I am very sorry to have to refer to this very old st.ory. I 
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e ~e~be  how. a substantial personage like Sir Bari Singh Gour who movedi 
~ i  motlOn &'OIlle years ago, succeeded by making a cut 'getting his 0 
gnevance redressed. I am very sorry I am not so substantial as he is but 
all the same I hope he will not be satisfied with what he achieved ~  
8!ld that he will assitot me with the weight of his support:, on this occasion; 
and I would appeal toall.others in the name of these many many thousands 
~ men and ,,"omen to .lend me th.eir support in this very important matter. 
Sir, I have taken particular care Just now to avoid any reference to what is 
going on in the Bengal N agpur Railway; because I know it is a e i ~ 

question; and I am sure it is engaging the attention of the other side. 
There also. I may say in a general way, the trouble is due to insufficient 
wages, .to ill-treatment, and tci wha·t are called discharges and dismissals. 
Men are given a moath's notice.-not a month's notice, but they are 
given a, month's pay in lieu of notice, and sent away without any reason 
being assigned. If the discharged men ask for \'Io·hat reason they are !lent 
away, why, they are not wanted! The immediate offioor says that he does' 
not want them. and in some cases he gives Rs. 7 or 8 and discharges them. 
These are some of the many grievances w1;Iich the railway workmen havlt· 
and which to most of us at any rate on this side appear to beperfectlv 
legitimate. At the same time. Sir, I do· not want the Honourable the Com-
merce Member to fix any particular rate of salary. I do not want to say 
that the men must get Rs. 50 to Rs. 200 or that they must get Rs. 40 to· 
Rs. 100 even, although.on some railways.they do start people on R.s. 40. 
All we want is that a committee of the Members of this' HOUiSe, or a com-
mittee of any respectable gentlemen or any other body the Government may 
decide upon, I am not particular what committee it is-but I want that 
some committee of respectable peoplll should be appointed to go about and' 
find out the causes of the present troubles and the grievances' of the mell' 
and see how far those grievances cannot be redressed. 

There is one thing more, Sir, and it is a_ serious thing. It is' sometime.· 
urged, especially by people who are not in touch with these men, that we 
are the people who incite these illiterate workmen, tliat members of Govern-
ment know more about these people than we do and so on. But, Sir, 
I do not believe for a moment that any member of the Government can' 
hope to know even half as much as I or my friend Mr. Joshi or as' a matter 
of fact any non-official Indian knows about' these people. In fact, if the 
truth is to be told, when the men on the South Indian Railway were feeling 
very uneasy over the question of their wages and also of holidays, r advised' 
them to do nothing at all seriously, but to wait and hope. Again, :vhile 
I ~ coming to Delhi this time, the men on the Bengal Na.gpur RaIlway 
met me at Kharagpur, and this is the very thing I told them. Their 
grievances were acute 'in January, and I told them not to take any serious 
step; advised them to be patient. Although I knew that we in this House 
could do very 1ittle to relieve their lot, although I knew that. all our ~ 1  
in the past on behalf of these poor Ii1en have fallen on deaf ears, tliM all 
the crv that we can raise in their behalf in this' House may fall now also 
on de;f ears, although I knew all thl'tt. I still gave e . i~ e and asked' 
them to be patient and not to do anything which they may liave ~  regret 
later. Therefore, Sir, while we are noing our very best to tell t,liese men 
not to resort to any extreme step which may inconvenience ~  and the' 
general pub,Iic, some HpnOln'al:!le Members there say that ~e ~ ~~ . e . .~  
who have incited these men. Yes: Bome lIoliouraole Memoenl oftliIs Hoti8& 
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say-I am glad they are not i ~  we are the people who inflame· 
these railwllY men. It is really very unfortunate that when we do every-
ihing we can to dissuade these people from resorting to any extreme 
measures we should be charged and told that it is we who incite these people 
to strike.' I therefore appeal, once more to the Honourable Members on the 
opposite side to ccnsider, if they cannot see eye to eye with us on this impor-
tant question; I would appeal to the Honourable Sir Charles Innes before, 
he lays down the reins of his office to see if he cannot e i~ e the griovances 
of these many  many poor people. I make this appeal to every Member 
indeed. I do not want to say anything that may exasperate the feelings 
of anybody here. I simply want a committee of i ~ to see whether the 
lot of these, people cannot be bettered. All the Railways of India are 
making huge profits; the State Railways are making enonnous profits and 
the Company Railways even more. For instance, the Soflth Indian Rail-
way made in 1925-26 a profit which was much more than that of any of 
the other Railways, and yet it pays the lowest. In 1925-26 the South 
Indian Railway got 8' 55 per cent. as net revenue receipts after meeting all. 
the charges. The State Railways made only 4'54, while the Madras and 
Southern Mahratta Railway made 6'68. Last year after deducting all 
. expenses, the South Indian Railway were able to make Rs'. 2,19,11,000; the 
Madras and Southern Mapratta i ~y were able to make Rs'. 3,42.15,000. 
So that it cannot be said th:1t thebe Railways are not'in a position to give a 
little portion of their net earnings after meeting all their charges, to meet 
the legitimate demands of these men through whom and through whom 
alone-and I make this point very strongly-through whom and through 
whom alone, the Railways of India obtain all ~ i e large earnings. Yes; 
but for these downtrodden men, but for these seven lakhs of suffering 
labourers, I put the question whether the ofP,cers can be of any use, whether 
the railways can run, or whether the railways can earn any money at all?" 
'rherefore,' Sir, to take all tJIe work you can 'from them, and then tell them 
you do not care if they go, that if A goes B can be put in his place or if X 
goes Y can be put in his place and so on, is hardly right. Is this the answer. 
Sir, that a civilized Government or a civilized system of administration 
should give to these poor men? I therefore again appeal to this House, 
that. all Honourable Members should hupport me in this matter; and I hope 
my good friend Maulvi Muhammad Yalrub will also be with us on this 
Resolution. Last year he voted with us both on this motion and on the 
motion to omit the Demand under Railway Administration; and I hope he 
will fiao no difficulty to 'Vote with us on this occasion, on this important 
issue which merely asks for an independent oommittee of inquiry. The 
Honourable the Commerce Member fears that a committee 6f inquiry will' 
inflame these pee.ple, that it will putaH kinds of false hopes into the minds 
of these ignorant workers. For three years we have been agitating on 
their behalf in this House. and no false, hopes have been put iQ.to their very 
very illiterate hearts; and I do not believe thatb:v the appointment of Q 
committee of inquiry such as we suggest they will be inflamed. They have-
8uf1ered e ~  and I do not think tha'!; e~' expect that the mill€llnium 
wiU come as soon as R committee is appointed. I repeat the Government can 
put fl,n)lbodv in whom t.hev have confidence on this commIttee ;"thev need' 
not l'l,lt me 'or Mr. Joshi on it, althottt!h we claim to know more about these 
men thnn othcl'S. This committee will submit its report to Government'. 
there will be !tmple opportunity to scrutinis,e the report with the help -(Jr' 
their.80-called experts. and this House will also probably have ~ 

6pportUrlity to discuss t,he report. An that we asli is, you should' inquire 
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and find out what the men's grievances really are. If in spite of all tha.t 
I have said, the R m01,!Iable the Commerce Member says that he cannot 
agree to appoint a committee of inquiry, that he will leave the matter 
entirely to the Agents of the different railway administrations, and that 
what they say will be the last word, that this House should not have anything 
to do with the grievances of these men, that we shall not and cannot move 
·one inch further than what the Agents say, all that I can say, Sir, is that 
so far as this side of the House is concerned it cannot put up with that 
attitude any longer. Therefore, Sir, when this House for the third t.ime 
passes this motion and censures Government, for not carrying out the 
unanimous wish of the Members on this side, for not carrying out this 
very very sane and innocent Resolution recommending an inquiry, which 
'has become all the more urgent to-day than it ever was before; if the Gov-
. ernment still refuse in spite of the verdict of the House to accede to our 
Wishes and persist in carrying on their old game, all I can say is' that they 
will be adding one more reason to our feeling that this is after all a House 
,Of Mockery. I hope, Sir, they will not give us any further cause of grievance 
,on this subject. We have cried and cried, and let it not be said that this' 
year for the third time we have crieil ,in vain. 
The Revd. Dr. E. 1[. )(acph&il: Sir, as Mr. Acharya has refen'ed to me, 

I think perhaps I ought to expIain why I interrupted him. I was really 
wanting to reverse our old role. I ~e  him to instruct me. What I 
wanted was that he should try and put into money the total wage that he 
or other landowners pay to thtir agricu1tural labourers. He put us off by 
telling us something abol1t ground-nuts and paddy, but that does not 
convey to my mind what the amount actuaHy paid is. ~ I want to 
know is, do they pay anything more than a mere subsistence wage? (An 
Honourable Member: .. Much more.") Much more. Well, I shall be 
grateful to Mr. Acharya if he would put into terms of currency-as currency 
is the great b e .~ of the day-the actual amount that the labourer re-
ceives. It is perfectly true that the agricultural labourer has a great deal 
more security oftenure than the employee in the railway. That is perfectly 
true. In fact, when I came to Madras he had so much security of tenure 
that he could not -leave his master even when he wanted to. When I 
came to Madras, out in the i i .~  round about it was a common thing 
for a man to give a bond for the debt which he took and to hind himself 
and his children to serve until that was paid off. And when was it paid 
off? Never. The man was practicallv selling himself into slavery; and 
only last week I 'Saw a case in the Madras Mail of a man trying to enforce 
a bOTld of that nature. But was it security of tenure? He was kept there 
-practically as a serf receiving merely enough to keep him in life. I have 
'\he most intense sympathy with the class that Mr. Acharya has referred 
to: I mean the class of students who come to our colleges and specially 
Brahmins who come to our collee-es, and at the end of the time are turned 

~' i  very litt,le to'look forward to in the way of employment. It is one 
of the great problems in all countries. what we are to do with our boys. 
and it is a problem specially great in India owing to the peculiarity of the 
·caste system which untH latelv e e ~e  peo .... le like Mr. Acharya. from 
finding any outlet except something in the nature of clerical work. It is 
'because of the large number of people who by caste scruples were not able to 
engage in trade or in any i ~ i  work that this particular class ~ e:ven 
'1arger ...... than it is at home. I have sometimes felt it on mY. ,oon-
flCience that I am partly respoDsiblefor this large number of uneJllplOJ',ed 
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• 
-educated people. I am responsible for having turned out a large number of 
.graduates, I am partly responsible ~  having ~e  ~  Mr. Acharya· 
Mr. Acharya complains that the Railways deal With this problem merely 
bv quoting> the law of supply and demand. Well, what I want to know iB 
does a rich landowner give his labourer twice as much as he would give if 
'he were getting It smaller amount? Does ~. e -pay of the agricultural lab-
<OUTer increase in proportion to the wealth of his employer or does he still 
-receive a mere subsistence allowance? With regard to the question of 
supply and demand, there is this to be borne. it? mind. There is only .s. 
1im1:'ed amount of work and what the Trade Umons at home try to do IS 

"to keep down the number of people employed in order that the wages may 
be increased, so that there may not be this competition. Where you have 
unskilled labour, you wiH necessarily have greater competition, and when 
you have a large number of people! who unless they go ,t<> a law college ~  

become lawyers, have very little opening except in. the way of badly-paid 
'Clerical work, you have severe competition. I doubt whether the lot of the 
ordinary clerk in India is not worse than that of .the petty clerk at home, 
in England and in other European countries. I remember that one of the 
things which Walter Besant used constantly to bring forward in his books 
was the folly of people rushing in into the clerical profession-I don't mean 
-the Church, but I mean going in fpr being merely clerks. Why do they 
-do it? Because they Bre not fit for anything else. They might be fit for 
something else if they had the chance· But they have not had the chance. 
It is a great pity and it is partly due to the fact that we have an enormous 
number of men rushing in for education who sometimes were not fit for any-
thing after they had come out. I have often said to my Brahmin students: . 
what would you be doing it the British had not come here and opened 
colleges. I have found it very difficult to gel; an answer. As far as· I can 
flee, they would be sitting on their lands e i ~ ceremonies and. s\I;ying· 
prayers. That seems to me to be the answer. But the Brahmins were 
-always people who saw a door when it was open and when they saw tha\ 
entrance into Government service and into the bar brought distinction, in 
'Some cases at all events, there was a tremendous rush int<> the colleges and 
"Schools and people who would have been better employed .... 
Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, may I inquire 

whether we are discussing here the motion which Mr. Acharya has moved 
or the very nice system of education which this Go,ernment have intro-
Quced ~  emasculate the nation? 
The Revd. Dr. E. 11. 1Iacphail: I think, Sir, I am jn order-Mr. Das 

is an authority upon irrelevance-but with due respect I think I am an-
·swering something that Mr. Acharya said. I had no intention of making 
a speech when I got up on my ~e  but I am sometimes carried away by 
my subject. On this particular occasion what I do want to express is my 
great sympathy with these underpaid people; 8nd, when I say "under-
paid" I do not mean that it is the duty of the railway to give more than 
the market value of the work. After all, the railwav have a dutv to the 
tax-payer. It is not the business of state railways to give more than the 
ordinary market value. Sentiment.is a very good thing but I have often 
found that sentiment is expressed at other people's expense, and that .~ 

usually happens is that people say "I ~ i e with you very deeply hut 
I am not going to do anything for you myself." Vinat we liave got to do 
In this country is, as far as possible, to develop its industries in order tha\ 
i:.here may be more openings for'l;he young men who wish to take l.p. other 
'~  of work than merely clerical work. And I also think that we 8houid 
d6 nothing to raise the cost of living for this unfortunate class. 
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Kaulvi ][nhammad Yakub (Rohilkund and Kwnaon Divisions: Muham-
madan Rural): Sir, I hv.vealso tabled a motion in order to ventHate thQ 
grievances of the ra.ihay employees on the East Indian Railway and now 
tJJ,at the general ques jon of the grievances of the employees is under dis-
('ussion, I ~ i  Sir, it would be proper. if I were to take my motion as well . 
.A:J.so because my friend l\1r.Acharya is so anxious that I should vote with 
him, I would prefer to associat,e myself with his motion rather than presfil 
Qly own motion separately. But, before speaking on the grievances of the 
East Indian Rail way, I would like to say one word in reply to what has 
f&llen from the lips of our learned friend Dr. Macphail. He has asked, Sir,. 
that what the condition of the Indians would be in this country if the British. 
~  not come here. . 

fte Revd. Dr. E. )1[. ][acphail: May I rise to a personal explanation 1', 
I said the Brahmins . 

• awvl )l[uhammad Y&kub: Well, he has confined himself to Brahmins; 
only, but then I would say, Sir, that if the British had not been here and 
had not opened colleges, I think the Brahmins in India would have been 
much more prosperous than they are now. They would-have got many 
more openings than the:v have got here. Now, Sir, what .is the result "t 
Even in their own line, to which Dr. Macphail refers, that is performing' 
their religious rites, I would submit that, on account of this irrel,igious and 
material education imparted by the English institutions they have to a e~ 

extent left their religions and they do not go to poor Brahmins for perform-
ing their religious rites. 

So, if<;he colleges had not been opened I think the Brahmin would 
have been in a better position and he would have got more devotees of his 
own ~ i i  to go to him and give him something as alms for performing 
religious rites. 

, Nawab Sir Sahlbzada Abdul Qaiyum: And the Brahmins would he-ve· 
kept them in the dark for ever. 

][&Ulvi )l[uhammad Yakub: No country in the world is dark now. There 
are many countries in the world where the British have not yet set thair' 
toot, although they are trying to do so, as in China, but still we find that. 
civilization is spreading. It is not only i ~ e occupation of the British 
that we find light in the world. Probably, even in the darkest Afghanistan, 
where the British have not yet set foo';, we find that there are signs of civi-
lizat.ion. There are all the 'inventions of present civilization. Even avia-
tion is'to be found there and even Indians have been given offices in avia-
tion in Afghanistan which they cannot get in India. (Laughter.) 

Nawab Sir Sahlbz&d& Abdul Qaiyum: I mean, S.ir, the Brahmin and 
DOn-Brahmin question would not have arisen if there had been no colleges. 
in other words, if the Brahmins had remained in sole possession of know-
ledge, the;v wOuld have kept the other people in darkness and the people-
woold not have been any better. 

(An HOruJurable Member: "Certainly not ".) 

.a.ttlvi Muhammad Yajub: I think, Sir, that Brahmins are included Dr 
the category of men . 

. . Now, Sir, coming to Illy subject, the grievances of the employees 01 
.he East Indian Railway, which I am going to e e ~e . now , they are 
llOt'.of my own creation but they form the gist of e~ i  whiah 
were passedip a meeting of the'Moradabad Divisional Union of the E~ 
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Indian Railway. These Resolutions, Sir, were duly forwarded to the Agens 
.of the East Indian Railway but no response was made to them. There-
£om I am obliged to put them before this House. 

Before the amalgamation of the Oudh and Rohilkhand Railway with 
the East Indian Railway .it was considered that the unity of these two Hnes 
would conduce to mitigate ,"he complaints and improve the general condi-
tions of the employees and the general public travelling on these two lines, 
But unfortunately the amalgamation seems to have thrown the old Oudh 
and Rohilkhand Railway section altogether into the back ground and its 
employees are looked upon b:v the officers of the East Indian Railway like 
the children of a deceased wife. 
The first question with which I propose to deal is the persistent obsti-

nacy of the higher authorities in the matter of the recognition of the Rail-
way unions. At first a Railway Union of the Oudh and Rohilkhand Rail-
way employees was formed at Lucknow. This Union received recognition 

~ the authorities of the Oudh and Rohilkhand Railway in 1921 or 1922, 
but unfortunately jts recognition was withdrawn in 1924; since then several 
attempts were made to secure recognition but aU have been unsuccessful. 
Subsequently':he railway employees of Moradabad raHway division formed 
a separate independent union of their own on moderate lines. The Agent 
of the East Indian Railway was appl"oached in August 1926 to grant recog-
nition to this Union and it was strongly urged on behalf of this Union that 
its sphere of activity would never go beyond the limits of moderation and 
·constitutional methods, but %e Agent refused to grant recognition. In 
these days of general awakening when the unions of high.Jy responsible 
Government departments like the Police Department are being recognised 
by the Government this conduc'; of the Agent of the East Indian Railway 
!!Ieems highl:v improper. and objPctionable. It is high time that the Railway 
Board should t.ake action in thi!: matter and mElve the Agent to grant recog-
nition to this union. .' 

Another matter of very great importance which has caused great trouble 
s.nd inconvenience not only to the employees but also the commercial 
and trading public of the United Provinces is the removal of the clearing 
audit and other offices from Lucknow to Calcutta. This change of head-
quarters has created great discontent and sensation in the United Pro-
vinces and several public meetings were held to record the public protest 
against the measure, but the indifference of the railway authorities to 
accede to the wish of t.he people in the matter is really surprising. The 
employees of the Oudh and Rohilkhand Railway accepted their employ-
ment on the clear understanding that it was a local service and that they 
would not be required to serve beyond the jurisdiction of that line. At 
the Lime of amalgamation the Agent in reply to an address presented to 
him by the staff of the Oudh and Rohilkhand Railway assured them that 
they would not be removed to Calcutta except in very rare cases of the 
exigencies of the service. At the same time the Chief Auditor of the 
Oudh and Rohilkhal,d Railway also recommended the retention of the 
Traffic, Audit and Statistical Offices of the combined lines at Lucknow 
~ the following reasons: . 

(1) That it would obviate the transfer of a large bod v of men to 
Calcutta from Lucknow or vice verI/a, the AudI\ Office-oon-
tainiD.g the largest number of employees of the Central offi-
ces . whic'h it would be impos,sibIe to provide for outside the 
Audit Office. 
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(2) It would solve the difficulty and expense of finding the neces. 
sary sec. ,mmodation in Calcutta there being ample sccom,. 
modati,on in· Lucknow for the whole of the Traffic, Audit 
and Statistical Offices of the COillbined line. 

As soon as the employees came to know that the Coaching Office would,. 
be shifted from Lucknow to Calcutta they submitted a memorial to the 
then Viceroy· and Governor General of India, and in a letter No. 2898-F .• 
ciated the 5th December 1925, the Railway Board infonned the Cllie! 
Auditor that the question of transferring the Coaching Audit office was 
not under consideration. In spite of all these undertakings and assur-
ances the offices were transferred from Lucknow to Calcutta. Abput 
00 per cent. of the clerks in the Deputy Chief Accountants' Office are 
inhabitants of Lucknow or other places in the United Provinces; most 
of the residents of Lucknow have their own houses in that city. At 
Calcutta all of them will have to pay the prohibitive house rent, ·which. 
being an ext·ra expenditure, they can hardly afford to .pay out of their 
meagre salaries. Moreover living is also more costly in Calcutta thaD 
Lucknow, and in Calcutta the .children of the United Provinces residents· 
'vill also have great difficulty in receiving their education owing to the 
language' of Bengal being different from that of the United Provincffi. 
J;lesides the above-mentioned difficulties great financial issues are also 
~ e  in this question. The transfer of the Lucknow offices to Calcutta 
is likely to flntail an extra expenditure to the Government of e i ~ 

like Rs. 1,25,000 a year in the shape of Presidency allowances. rent of 
the buildings to be hired for office accommodation and extra travelling 
expenses. Besides these grievances of the staff the public of the United 
Provinces will also have to undergo a great deal of inconvenience and 
trouble on account of this change. These offices werE'! located at Lucknow 
for more than 60 years and for the residents, especially the merchant and 
trading classes of the United Provinces, it would be very hard and costly 
to go to Calcutta in ordeil to adjust their affairs. The East· Indian Rail-
way has more miles of track in the United Provinces of Agra and Oudh 
than in Bihar and Bengal combined and therefore justice and equity de-
mand that the East Indian Railway administration ought t9 have been 
located at Lucknow and not at Calcutta. On account of this change the 
trade of the Unite.d Provinces has materially suffered and it is extremely 
desirable that the Clearing House and the Chief Audit offices should be 
located at Lucknow, and the attention of the Government is urgently re-
quired in regard to this matter. 

Anotheil most serious grievance of the employees which also endangers 
the life of the public is the long hours of duty. In certain cases the rail-
way workmen have to do over 12 hours' duty without any break. . The 
assistant station masters, line jamadars and pointsmen especially have 
very responsible and onerous duties to perform and to keep this ~  of 
employees on long hours of duty is a thing which should in no case be 
tolerated. It is on account of these long working hours that so many 
accidents happen on the line and great loss of life and property is caused. 
I co!Jld give i ~e  of such accidents but for the fear of occupying a 
great deal of the tIme of the House. Another most chronic difficulty if; 
the ~ of quarters for ~  of the staff. In very many 
places, for mstance at Moradabad, BareIlly and certain oth(lr important 
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. ~ stations, quite an insufficient number of quarters is provided for the mem-
bersof the Indian staff 8Ild large number of low paid and hardw.orked 
Indilns have to walk for miles sometimes under very inconvenient clima-
tic conditions after performing IlJ.borious duties for long hours before they 
have any sort of rElSt. Moreover, where the quarters are provided they 
tlre extremely insanitary and unfit for living. On the old East Indian 
".Railway section the ticket collectors, booking and parcel clerks, signallers· 
llnd goods clerks all got free quarters but to the staff of the Oudh and 
110hilkhand Railway section these classes of men are deprived of this. 
prIvilege, and in certain cases where the members of the staff are entitled 
io free quarters but have not been supplied with them they are not 
being paid even a house allowance to cover the loss. 

Another grie"ance of the members of the Indian staff is about the leave 
rules. The leave rules applicable to the Indian staff are very unfavour-
able as compared with the privileges allowed to Europeans and A ~ 

Indians. The benefit of the Fundamental Leave Rules are totally denied 
to the Indian drivers, even casual leave is not granted often times. Leave 
!n cases of emergency is seldom granted in time. Again the railway 
authorities refuse to accept medical certificates issued by any authorised 
medical practitioner except the railway doctors and Civil Surgeons. It 
very often happens that a man gets ill and goes to his native place in 
a far-off village or town wLere there is no railway doctor. In such cases 
hi!:' application for leave supported by· a medical certificate of a local 
huthorised meJiicalpractitioner is rejected and great· deal of trouble ana 
inconvenience is caused. In the case of the subordinate services no rail-
way servant can get a medical certificate nor can be be taken as an indoor 
:mtient in any railway hospital without getting a sick memorandum even 
in cases of serious illness and this office I\lemorandum is sOIlletimes re-
fused even if the poor clerk is suffering from a painful disease and is quite 
unable to work. As a result of this the poor clerks have sometimes to· 
a.ttend duty even while suffering from serious illness and sometimq;; suc-
cumb to their illness. Sometime ago one .lugal Kishore, clerk in tlw 
Divisional Superintendent's Office at Moradabad, was suffering with high 
fever for three days, ~ requested the Office Superintendent of the Divisional 
!iuperintendent'"s Office to give him a sick memorandum, but failed to get 
one and the poor man died for want of rest and proper medical aid. No 
steps were taken against the stonehearted Office Superintendent. This 
state of affairs is intol<ilrable and must be carefully examined and remedied. 

Sometimes for an ordinary fault men who have a record of long and 
faithful service are ruthlessly discharged or dismissed and deprived of 
their only means of livel;hood and are also deprived of all their bonus 
and gratuity. Security of service is tha oo1y inducement for the efficiency 
of the work and this having been lost the efficiency must naturally suffer. 

In the matter of promotIons the Indian staff is also treated with great 
injustice. Promotions are not considered on the merits of the employees 
such as educa.tional qualifications, ezperience and length of service, but 
in severa.l cases only favouritism brings promotion. It sometimes happens 
that the most senior man is left uncared for while the juniors go ahead by 
leaps and bounds. In the Morada.bad Divisional Superintendent's Office 
last -year some promotions in the grade of Rs. 70 to Rs. 105 and Rs. 110' 
to Rs. 140 were given, it is said. for other considerations than senioritv and 
efficiency of work. The Indian drivers in' some cases are stopped at RB. 55' 
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,per mensem and, eenerally an excuse is madetha.t they 8l'e heavy .. coal. 
-.Donsumption. This rule, of ooal bar does not apply on the old East Indio 
Railway section. ,The !lead clerks of the sub-offices are blocked at Rs. 64: 
per mensem a.nd tbere are no further prospects for them. ,The lot of the 
., C " clas8' assistant station masters is also very hard and miserable. There 
..are six claB8es of assistant station masters 8S regards pay, i.e., .. A ", 
"B", "C", "D", "E" and "F", 'rhe lQst two classes are held ('nly by 
Europeans and Anglo-Indians. In the Moradabad Division there is one 
"D" class station only, the first three classes are open to Indians. The 
-," A .. class people start on R6. 4() and go up to Rs. 55 only while in the 
old East Indian Railway "  A  " class people rise up to Rs. 76, "B .. class 
men start on Rs. 60 and go up to Hs. 75. The" C ,. Class men start on 
Rs. 78 and go up to Rs. 90. After that there are no prospects for the 
Indian assistant station masters because' they are not promoted to "  E .. 
, class and there' is only one ., D  " Class station in the MoradabadDivision, 
and it is an anomaly that if an assistant ~ i  master getting Rs. 90 is 
promoted to the grade of station master his starting pay is reduced to 
Rs. 75. In the same way the Indian station masters of the " A  " elass are 
usually Mocked at Rs. 75 while the European and Anglo-Indian assistant 
station masters of the" E .. Class str.rton Rs. 150 and rise up to Rs. 250 
and the European station masters start on Ra. 350 8l1d, rise up to 
Es. 500. This racial distinction must immediately be stopped and grades 
,of salaries and promotions must' be the same boih for Indians and 
Europeans according to 'their merits and qualifications:-

Lastly the question of direct appointments is also worthy of cODsidera-
-tion. Sometimes it happens that outsiders are given high appointments 
·directly at the cost of the ?ld experienced and efficient railway employees. 

All these grievances and complaints are so serious that they require 
'immediate investigation and attention and I agree with my friend Mr. 
Acharya. that an enquiry committee consisting of both officials and non-
officials including some of the Members of the Legislative Assembly should 
be appointed at an early date in order to investigate all the questions raised 
by me and steps be taken on t.heir report., " . t" 
JIr. C. S. BaDga Iyer(Rohilkund and Kumoon Divisions: Non-Muham. ' 

madan Rural): Sir, after the very eloquent speech of my friend Mr. 
Yakub, who hails from the same constituency as I do, I do not think that 
I would be justified in detaining this House on this very ·important question 
if I had npt something new to say. It is a perfect scandal, if the Honour-
able the Commerce Member will permit me to use· that expression, it is a 
perfect scandal that an enquil'Icommittee has not been appointed to in-, 
vestigate into the grievances of the numerous railway employees. I do not 
-know why the Government shoUld have shirkEld their responsibility in this 
matter. ' Sir, we had one Committee, the Raven Committee, which went 
intO one part of railway affairs. The Raven Committef. has been responsible 
tor bringing to light the -big scandliJ. about stores and wagons, about stores 
. ~e  matters. The grea.t efficiency, the great incompetence. 
thie ,. ~ i  all these have 'been brought to the publi(l' noti(le 
-byilbe Raven Committee. 'The Government have .. ~ boldly pub-
-lis'bed the Raven Committee's Report instead of "Ti!lg it. And if e-
'OI;her committee were to go'int.otbequestion, and a much vallter question 
·of the grievances Of railway emplltj'ees, I alll afraid that the Government 
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would have to face a much bigger exposure. Sir, numerous questions ~ 

from this side of the House have made the Honourable Members on the 
. i~  side confess to certain very glaring discrepancies, very great irregular-
ities in the matter of racial discriminlltion. An enquiry initiated by the 
Government producing a report, proclaiming to the world the existence of 
racial discrimination on railways will at dnce expose this Government. Sir. 
the Queen's Proclamation is violated by the railway administration in this 
country. l\Iv friend, Mr. Ambica Prasad Sinha, put a question during the 
last Session and Mr. Sim replied that racial discrimination will soon be 
abolished on the East Indian Railway. I do not know if any step has been 
taken to abolish this racial discrimination. I do not now  propose to go 
into the figures and details. They have so often been presented by this 
side of the House and accepted by the other side. But is it not the dut:,' 
of Government here to appoint a Committee of enquiry at once with a view 
to put a .stop to this racial discrimination'? 
Then there are the other questions: the poor pay of the railway em-

ployees. The Honourable Member from Madras, Dr. Macphail, in a very 
well-delivered speech, brought forward some remarkable ideas about the 
Brahmin menace. In the Madras and Southern Mahratta Railway numer-
ous employees are Brahmins, but I have no taste for the Brahmin and 
non-Brahmin question. At least itt this part of the country the Brahmin 
aDd non-Brahmin problem will not cut much ice. r lmow .that ~e Honour-
able Member, whatever his want of authority on railway matters may be--
the authority belongs, according to him, to my friend, Mr. Das--is fa1" 
from "  a tiresome" speaker. He said something about "supply ana 
demand ". We had something about this just now in this House when Mr. 
Acharya madf' a certain "demand" and the ~  from Madras-
" supplied" some arguments agl!.inst it. ~ e .  Then he talked 
about" sentiment at somebody's expense.". I am sorry-I think I share 
the sorrow of the professor under whose shadow I at any 1'8te had !lot the 
good fortune to sit,-I share his sorrow so far as that phrase" sentiment at 
somebody's expense .. goes.' He gave it a very wide application, but I am 
inclined to give it a very narrow application. 'Mr. Acharya's " sentiments .. 
were perhaps at the professor's" expense" (Laughter) and far from pleas-
ing to the professor. He also talked of the agricultural labourers in Madras. 

t I am rather out of touch with agricUltural labourers in Madras. In my 
younger yeal"8 I had a great deal to do .with agricultural labourel"8 in con-
nection with my fa.ther's estates, and I may say that in Madras the tyranny 
of the taluqdars is unknown-my friend the Raja of J ahangirabad shakes 
his hea.d. He is one of the very good taluqdsrs of Ouah. I witnessed the 
tyranny 9f the taluqdsrs in Upper India. . 

The ltevd. Dr. B. 1[. I[aephafl: What about the Mirasadars? 

Kr. O. S. Ranga Iyer: I am dealing with the class whom the professor 
described as agricultural labourer. The agricultural labourer in Madras has 
a turf of ground to call his own. The agricultural labourer in Ma.dr8s is 
. lIure of his daily wages. The i~  labourer in Madras is not exiled 
from his own home, and he gets his wages from the owner of the.· farm. 
But what happens on th.ese railways? The railway employees are exiles 
from their oWl! homes. What is the responsibility of the agricultural 
18.bourer compared with the-tesponsibility of the railway employee? I am 
surprised that aprofessOl' of much experience should s.tand up. and compare 
the .. agricultural labourer . with a. ~. employee. The agricultural 

D 
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labourer can very well .{p to sleep, hut if  a r&ilway employee, say the points-
man, had gone to sleep on pur way to Delhi the professor and I would not be 
here to-day to measure swords. (Laughter.) 

To say that the agricultural tabourer gets so much less therefore the 
ra.ilway employee should not get more is absurd. Take the case of a smaJ.l 
station, where there is only a station masi:.$-. He is also ticket collector, 
booking clerk, and everything else. He has got to work for all the 24 hours. 
What a violation of the agreement to which the Government are a party, 
the Labour Conference agreement. No station master is expected to work 
for more than 60 hours a week. I believe the Government themselves do 
. observe that agreement in regard to certain labour in India, but this privilege 
they are not prepared to extend to railway employees. They  want to mske 
them work more than any man can work, yet they want to give him a 
1icanty wage. The more pay a man gets the greater the concession that 
the Government gives him. Have they not extended the concessions to rail-
way officers commended in the Lee Commission's Report? I say the men 
who have got less must get more. They must be able to live. A porter or 
:do pointsman on the railway gets Rs. 8  a month. I ask the professor if he 
e·an live . 

The Ji[onoorable Sir Olement BiDdley (Chief Commissioner, Railways): 
.May I ask on which railway the pointsmen get Rs. 8? 

~. O. S. Ranga Iyer: On the Oudh and Rohilkand Railway. 
I beg your pardon, I mean the Rohilkund and Kumaon Railway. 

lIr. T. O. Goswami: Does that give any greater satisfaction to Sir 
Clement IDndley? 

The Honourable Sir Olement Hindley: Does the Honourable Member 
make himself responsible for that statement? 
Mr. O. S. Banga Iyer: Will you tell me what exactly he gets? 
'1"be lIoDourable Sir Olement Hindley: I have not got the information 

here. 

JIr. C. S. Ranga Iyer: I put it to the Honourable Member whether he 
can live on the wages that the pointsmen on the Rohilkund and Kumaon 
Railway get, on the East Indian Railway, or the biggest or tIle best rail-
way in India. (Laughter.) I put it to the Honourable Memhf'r if he can 
live on that salary. 
The Revd. Dr. E. M. Macphail: Or the agricultural labourer. 
lIr. C. S. Ranga Iyer: I do Dot say yon should give them. the salary 

that you get, but I do say that you should show som.e consideration. It 
is no use having all the luxuries for yourself and leaving them in the cold. 
Supposing he starves, supposing he lives on one meal a day, is it any 

~i i i  that the railway employee should also starve or live on one 
meal a day? Two wrongs cannot make one right. (Cheers.) I am sur-
prised that a professor who has taught students and added to the un-
employment question (laughter) should come forward with a suggestion 
like that in this House. Victimisation of the ·employees on the railways 
is not a difficult question for Honourable Members to understand. Sir, some 
4. of us who travel have sometimes had the misfortune of conUng 
P.M. into contact with high railway officials. For instance, not very 

long ago I was going to presidebver a Posta] Conference and I was ha'Ving 
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� ;a shave in a first class waiting room and in comes a strong big Englishman 
7'.and.,gays, ".Row d.are Y'?U be here?" I was in my Gandhi cap and
.:dhoti .....• 

The Honourable Sir Charles Inne8: May I rise to a point of order? Is 
:this a grievance of a railway employee? 

Jlr. o. s. :Ranga Iyer; This conclusively prove& when a passenger can 
,be treated in that manner how much worse must a rail�vay employee be.
{Laughter.) I find my official friends over there hav�g �. he�ty loud
laugh. It is '' the loud laugh that s� the vacant mmd. . Sir, w�en 
8 man who is not employed on the railways, when a man who has nothing 
to do with the railways can be treated in a manner which is extremely 
,objectionable by a railway official, how much i_nore i_nust be t�e �isfortune 
.and misery�£ a railway employee? Do you thmk gomg on strike 1s a loxuey 
for a rail�ay employee? Do you think men go on-strike for the fun of it? 
And we are to-day in the middle of a big strike which is growing and why 'l 
Because of the violent treatment, the callous treatment that has been given 
t@. the railway workers, and the Honourable Members now sitting there 
.and laughing ought to set an example to the lower officials by taking 
matters like this seriously. 

There are two grades of officials, the higher officials. who sit .in front of 
us and the lower officials who maltreat the subordinate railway employees. 
It is a fact that most of the officials on the railways do not belong to that 
higher category of officials of the Govemment of India·. Therefore they 
have not that higher breeding, that better attitude, and naturally the 

. oppression on the Indian railway employees is bitter. I expect Honourable 
Members over there to take a much more serious view of this scandal, 
this oppression which is going on on the Indian railways. · They ought 
not to be frivolous, they ought not to be light-hearted when a serious· thing 
is discussed lest this levity should be taken as an encouragement by the 
Railway officials. It so happens that when a man grows old on the rail­
way, instead of giving him the consideration he · deserves, these · Iower 

· officials get some excuse and give him '' one month's pay in lieu of notice."
In the Government service they get a pension. On the other hand the
agricultural labourer has his land handed down from father to son, from
generation to generation. 'l'here is no question here of any analogy with
the agricultural labourer. Here the poor man is turned out and in many
cases explanations are not given. These facts were placed before the House
and the Honourable the Commerce Member did not meet those arguments
and did not go into the details. When we avail ourselves of this oppor­
tunity of the Budget to place the long-standing grievances of the railwav
employees before you, you tr:v to laugh them away. The illtreatment
accorded to the staff by the officers of the railways has been stated. The
illtreatment accorded to the female coolies in the Bengal-Nagpur Railway
cannot be read. I do not want to read it here, but I want the Hono�­
able the Commerce Member to read it. The treatment accorded to them
is nnt secret, it is publislied by. the Union, and i� is appalling it is rus-
gmiting, it is immoral.

Innumerable are the punishments inflicted on the employees. Redmi­tions, dismissals, fines are being inflicted. for trifling faults. There is no�ecurity for th�se servants, wagee are . in�dequate and. the employees in· general are driven to 'borrow mon�y at high rates of mterest. We have
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heard in this House sc.netimes very pleasing statements, higbly moraliziDi 
statements on the awful evils of ~ . While discussing the Santhal 
Parga.na question Honourable Members on that side became eloquent about; 
thE' follies and evils of usury, but by paying the railway employees 
so poorly. they are driving them into the hands of the Shylocks of India. 
(Law LGjpat Rai: "Sweating is the word. ") And the Unions are not 
recognised because the Unions bring forward the troubles of the troubled . 
• It does not pay the Government to recognise the Unions, but, Sir, I 
would ask the Government to set an example in this country such as 
they have set in their own country. On this side of Suez why should 
matters change? I shall read to you the grievanoe of the Unions from a 
report of the e ~  conference of the Madras and Southern Mahratta 
Railway Union, in Madras. This is what they recorded: • 

"This Conference regrets that, in spite of the Union being conducted solely by the 
employees for the last three years, the Agent has not chosen to recognise the Union 
and redress their properly fonnulated . grievances ... . , 
. The Government should, without further dilly dallying or shilly shaIly-
ing go into this matter, appoint an inquiry committee and give unto the 
poor people what is their due. The rioh have taken their due, in spite 
of this House. •  . ... _ . 

JIr. Presidem: If the Honourable Member is going to be very long, 
we might adjourn at this stapf 

JIr. O. S. Banga Iyer: Yes, Sir, I bow to your ruling; I am afraid 
I shall take a little more time. 

·1Ir. President: What time is the Honourable Member going to tab? 

1Ir. O. S. ltaDga Iyer: I will take about half an hour. (Laughter.) 

The Assembly then adjourned till Eleven of the Clock on Friday ........ 
25th February, urn. 
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